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title: Discussion regarding Atrocities against dalits in the country.

HON. DEPUTY SPEAKER: Hon. Members, discussion on 'Atrocities against Dalits in the country' has been admitted in the names of Shri P.
Karunakaran and Shri Shankar Prasad Datta. Shri Karunakaran has since requested hon. Speaker to allow Shri PK. Biju to raise the discussion on his
behalf, hon. Speaker has acceded to his request.

Now Shri P.K. Biju.

SHRI PK. BIJU (ALATHUR): Mr. Deputy Speaker, Sir, from the beginning I am not saying this is a historic day of Indian Parliament. But we are
waiting for action from the Government. We have discussed something that may not be a matter of concern for the Government of our country, but
that does not mean it will act accordingly.

Sir, this is the centenary year of Sri Narayana Guru, as you know very well. His historic proclamation that "we do not belong to any particular
caste or religion" has played a prominent role in defining Kerala over the last 100 years.

I happen to come from the same Taluk as that of the first dalit President of India Dr. K.R. Narayanan. I happen to be a Member representing
the same Constituency. And the first dalit CJI in our country Justice K.G. Balakrishnan, belongs to the same village. So, I am very proud to open this
discussion under Rule 193 on atrocities against dalits in our country.

The National Human Rights Commission said in its report on prevention of atrocities against Scheduled Castes that every 18 minutes a crime
is committed against dalits, every day three dalit women are raped, two dalits are murdered, two dalit houses are burnt, and 11 dalits are beaten.
Every week 13 dalits are murdered, five dalits' homes or possessions are burnt, and six dalits are kidnapped or abducted. This is a shocking report
given by the NHRC.

In terms of their social and economic status, 37 per cent of dalits are living below the poverty line, more than 54 per cent of their children are
undernourished, 83 per cent of 1000 children born in dalit communities probably die before their first birthday, 45 percentage of dalits do not know
how to read and write, dalit women are burdened with double discrimination of gender and caste in India, only 27 percentage of dalit women give
institutional deliveries in India. About one third of dalit households do not have basic facilities. Public health workers refuse to visit dalit homes in 33
per cent of villages. Dalits are prevented from entering police stations in 27.6 per cent of villages. Dalit children have to sit separately while eating in
37.8 per cent of government schools in this country.

We have passed the Right to Education Bill in this very House in 2009 wherein it is the right of children in the age group of 6 to 14 years to
have compulsory schooling without having to pay any fee. But 37.8 per cent of the dalit students in government schools sit separately. What does
this mean?

Dalits do not get mail delivery sources in 48.4 per cent of villages because of practices like segregation and untouchability, half of the Indian

children are under nourished, 21 per cent are severely under weight, and 12 per cent of children die before their 5t birthday. Literacy rate of dalit
women is 37.8 per cent in rural India. This is all stated in a report given by the Human Rights Commission of our country.

In this backdrop, atrocities against dalits are increasing day by day. As per the National Crimes Records Bureau data, there has been a 44 per
cent increase in violence against dalits in the last three years from 32,712 in 2010 to 47,064 crimes in 2014. I can cite any number of such examples
in this august House. I have taken only a few examples before the House regarding atrocities against dalits. In Bihar, two dalit youths were beaten
and urinated upon by some men allegedly for stealing a motor vehicle in Muzafffarpur district of Bihar according to FIR filed by the mother of one of
the victims.

I have mentioned number of incidents. One day before the Gandhi Jayanti on 15t October, a seven year old Ramesh Meghwal- the name was
changed when the report came in the newspaper- picked up a plate coloured green and reserved for the upper caste for his mid-day meal at the
Government school at the Osian tehsil near Jodhpur. He was thrashed till he started vomiting. That dalit student said before the media, "I picked a
plate reserved for upper caste students mistakenly and started having rice on it. When the teacher saw this, he started hitting me badly on my
head. I started vomiting." This is the situation that dalit student explained before the media.



We have introduced mid-day meal scheme for helping the poor sections of this country. They come to school with empty stomachs. We have
realised this and that is why we have extended this scheme from LP level to UP level to reduce under-nourishment in our country. We are far behind
international standards in nutrition. Forty per cent of the under-nourished mothers and children are from India. We always say that we are a
growing economy. But we contribute 40 per cent of the under-nourished mothers and children. We have to reduce this per centage. That is why
we have introduced mid-day meal in the country. But in some schools, the upper class people are having coloured plates to differentiate between
dalits and non-dafits.

I have so many personal experiences. My mother took me to a private school nearby my village for admission in 1%t standard. But they
refused to give admission to me. At that time, I had no idea why my mother was crying. She took me back to a Government school and got me

admitted in the 15t standard. Without that Government school, how could I have studied? Now I am doing my Ph.D. in Mahatma Gandhi University.
How could I have reached here? This is the case with all dalit students and dalit children in this country. So, we have to protect the rights of the
Dalits; we have to protect their right to education. We have to equally treat the children from upper castes and lower castes.

There are so many Constitutional provisions for helping the dalit community. Article 16 of the Constitution deals with the equality of
opportunity in matters of public employment. Article 16(4) says: 'Nothing in this article shall prevent the State from making any provision for the
reservation of appointments or posts in favor of any backward class of citizens which, in the opinion of the State, is not adequately represented in
the services under the State.' Article 15 says: 'Prohibition of discrimination on grounds of religion, race, caste, sex or place of birth.' We have
enough provisions to protect the dalits in our country. Who will take care of the galit community? I request the Government and I request the Prime
Minister — you are the custodian of the Constitution — to protect the rights of the dalit community in this country. You have the right to speak for
them.

I am very happy that last week our Prime Minister at a public meeting at Hyderabad in Telangana State said, 'If you want to attack, attack
me; not the dalits. If you want to shoot, shoot me; not the dalits.' In what context did he make such a statement in a public meeting? It is because
the atrocities on dalits are growing across the country.

One incident happened last month in Una, Gujarat. I went there. That galit colony is 15 kilometres away from Una. I went there and met the
victims and their family members. It was shocking. They were living in a separate place divided by a big wall. The upper class people were not to be
seen with the dalit people. For the first time people from the upper classes went and met them. It was very much shocking. 'Gujarat is a prosperous
State', the Government always says. Petroleum industry is flourishing in Gujarat but the da/it community houses were using cow dung for preparing
food in their kitchen. This is the alarming situation in Gujarat. I request the Prime Minister not only to make statement. He has to take strong action.

Who is behind all these atrocities? You (PM) strongly mentioned about gaurakshak sena. In our Prime Minister's statement, he said, "These
gauraksha people are anti-social. They are not doing it for the sake of the cows but they are doing some anti-social activities.” I request the Prime
Minister, since he has such understanding and has got such information and feedback from his people, why should he not stop such atrocities. We
would like him to take very strong measures so that such incidents would not happen in the future, to put a ban against these gaurakshak samitis
throughout the country. If you have the will power for that, that will reduce the atrocities in our country.

The founding father of our Constitution, Dr. B.R. Ambedkar said, "Democracy is an instrument of bringing about change peacefully. Democracy
does not merely mean rule by majority or government by the representatives of the people. This is a formalistic and limited notion of democracy.” It
is not about the numbers but we will have to see the welfare of all citizens in this country.

Sir, we have the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act. This Act was formulated in 1981 and was updated in
2015. There have been a number of incidents of atrocities but they go unregistered. Sir, 27.6 per cent of dalits are not allowed to even enter the
police stations. So, how can they meet the police officer and submit their petition? It is shocking that such a situation is prevalent in our country.

In my State of Kerala a shocking incident took place three months back. A dalit law student was brutally raped and killed in her house. The
Congress Party was ruling the State at that time. An inquiry was initiated but with no result. We raised this issue during the last state elections and
we gave a commitment to the people of Kerala. Within a month of our coming to power, we arrested the person behind this crime and sent him to
jail. He was a migrant labour from Assam. Not only we arrested that person, we also took some welfare measures for the victim's family. Sir, a life
long pension of Rs.5,000 per month was fixed to be given to the victim's mother Her sister was given a job in a Government department. A new
house was given to them within 45 days of our coming to power in the State. We have to have a strong political will to stop such atrocities being
committed against da/it communities of our country.

Sir, one judge came and met me last week. He was a district judge from Andhra Pradesh and he belongs to ga/it community. I do not wish to
mention his name as also the name of the High Court judge. He recorded a dying declaration of Shri Ramanajulu. This was a part and parcel of his
duty but in that dying declaration there appeared a name of one person who happens to be the brother of one sitting judge in the High Court. He
called the District Judge and asked him to delete that name. He refused, how can a name be deleted from the dying declaration of a person? He
was brutally attacked, harassed and sent to some other area of jurisdiction. That harassment is still going on.

15.00 hours
He was suspended also. He approached the Registrar of the High Court and the Supreme Court but nothing positive came out of it.

CJI has already mentioned about the vacancies meant for Dalits not being filled. Not only in the Supreme Court but in each and every service
including the Central Universities, NITs and IITs. There has been 50 per cent shortage of Dalit staff in these faculties.



The majority of vacant faculty were reserve posts. So, I would like to tell the Government that you have to take strong measures. You
should make the Dalit community of our country feel that the Constitution will protect them and the Government will protect them. Otherwise, they
would have a feeling that the Indian democracy and the Constitution are not giving them a safe place to live as citizens of this country.

The majority of Dalits are living in pathetic conditions. The homeless people of our country are more than 11.1 million and 50 per cent of
them are from Dalit community. Of the total landless people of this country, 50 per cent are from Dalit community. Of the total illiterate persons of
this country more than 50 per cent are from Dalit community. We have taken so many measures but their benefits have not reached the SCs, STs,
adivasis and marginalised sections in a proper manner.

We had constituted Scheduled Caste Sub-Plan and Scheduled Tribe Sub-Plan in the Fifth and Sixth Plan periods. Now the Government has
scrapped the Five Year Plan system and also the Planning Commission. Year by year, they are reducing the amount of allotment for SCs/STs which
were mandatory allotments.

Sir, we have Rs.19 lakh crore budget, out of which, 16.6 per cent has to be mandatorily given for SCs and 8.6 per cent for STs. But in the last
two budgets, they have withdrawn heavily from these Heads. Last year, Rs.54,000 crore were reduced from the budget of Scheduled Castes and
Rs.12,000 crore from the budget of Scheduled Tribes. This year also, they reduced the amount in the same manner.

Now the Government is thinking of scrapping the plan and non-plan system in our country. Who will be affected? The Scheduled Castes,
Scheduled Tribes and adivasis will be affected. Their dreams for a house will not be fulfilled . Their dreams for education will not be fulfilled. Their
health and other welfare measures will not be taken care of. Without considering the Dalit community in our country, how we can say that our
country is growing and democracy is functioning.

We are not considering these people. They are not allowed to do their traditional jobs. That is what has happened in Gujarat. Skinning is the
traditional job of that community. They were called for that. I was going to Una from Rajkot. On the way, I saw hundreds of cows on both sides of
the road. I told the driver to take care of cows. If something happens to cows, they would die. Our Prime Minister was saying that they eat plastic
and that is the reason for their death. If cow dies, people call these Dalit persons for skinning and also for burial of those dead cows. They said,
"that day they called us and requested us to go there with our people. We went there and started that work. Hundreds of people at that time came
on four-wheelers and attacked them, beat them for two hours." I am not going into the details of that incident.

Sir, consider the situation of the Dalits. We have to change the conditions of the people belonging to the Dalit Community and bring them to
the mainstream of our democratic life. They are the part and parcel of this nation.

I would like to refer to a very beautiful and important speech delivered by the late Martin Luther King (Junior) on 28" August 1963 at Lincoln
Memorial in Washington DC. In his mesmerising speech he told and I quote:

"I have a dream -- one day right there in Alabama little black boys and black girls will be able to join hands with little white boys and
white girls as sisters and brothers.”

Sir, here it is not "I' alone who have a dream; it is “we' have a dream. All people belonging to the Dalit community are engaged in different
professions for earning their daily livelihood. We have created this situation. Every citizen of this country without consideration of any creed, without
any consideration of caste; without any consideration of caste, have come together. In schools, in public places we have come together. We have a
long tradition.

Sir, I come from the Vaikom Taluka. We all know very well about the Vaikom Satyagraha. EVR himself and attended this Satyagraha. Mahatma
Gandhi, the Father of the Nation, also came to associate with that temple entry agitation. We have created such a situation. The Government of the
time finally opened the temple for all and opened the public roads in front of the temple for all. We have that tradition in our country. We told the
brothers and sisters of the Dalit community in Una not to commit suicide and that their lives were precious. We told them to fight against these
atrocities. They have to fight for a common cause. That is why, thousands of people belonging to the Dalit community came on to the streets to
protect their constitutional rights. If the Government is not ready to hear the voice of the people belonging to the Dalit community, then this will be a
phenomenon in every State of the country.

So, I request the Government not to give some statistical data and blame others. You are the custodian of the Constitution. You have to take
appropriate measures for the welfare of dalit community and stop these atrocities against them throughout the country. Only then they will realize
that they are a part of the Indian Constitution and a part of this great democratic nation.

With these words, I conclude my speech.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, I thank you for giving me this opportunity to participate in the debate on atrocities on dalits.

I think this is a black day for the people of Scheduled Castes and Scheduled Tribes of this country. After this Government came into power,
atrocities on dalits have increased to such an extent as has never happened from the days of our Independence. Gandhiji fought not only for the
freedom of the country but also fought for the freedom of SCs and STs, depressed classes and minorities. These are the people who fought for our
freedom. Lakhs of people have given their life for our freedom including Hindus, Muslims, Christians, Parsis, Sikhs and Jains. It is not that India is
meant for a single community or a religion. It is meant for the people belonging to all the religions existing before Independence in this country.



At the same time, Baba Saheb Ambedkar also fought for equality of the depressed classes including the Scheduled Castes and Scheduled
Tribes. He fought with the British for want of a separate electoral system for the SCs and STs and to bring equality in this nation. But at last, under
the able guidance of Mahatma Gandhi, at the Round Table Conference, they agreed that we have to have a multiple electoral system with
reservations. Then Baba Saheb Ambedkar agreed with it.

Pandit Jawaharlal Nehru, the first Prime Minister of India, after getting the guidance of Mahatma Gandhi, appointed Baba Saheb Ambedkar as
the Chairman of the Draft Committee of the Constitution of India. This is clearly said under article 14, 15 and 16 on Fundamental Rights. It is said
that the citizens of India, whether a Hindu, a Muslim or a Sikh or a Christian, should have equal rights to live and enjoy all opportunities of India. The
dream of Mahatma Gandhi was that the last citizen should have equal opportunity socially, educationally and economically and abolish caste system.

Today, dalits in India are in the grip of deep sense of fear and insecurity. Dalits were confident that the Government led by the Indian
National Congress was always on their side fighting to defend their rights. Dalits have no longer the same confidence in the BJP Government who
does not believe that the dalits should be afforded the dignity as human beings. Unfortunately, some of the weaker sections and dalits who voted
for the BIP due to the magic of Modi Ji are now realizing as to what has happened to them. They are suppressed and they believe that they are not
taken care of by the BJP Government.

Unfortunately, the Minister in the Union Government, Gen. V.K. Singh compared them to dogs. What is this? As per the Constitution, can he
continue as Minister in this Government? Do you still keep him as a Minister? Do you believe in democracy? Do you believe in the Constitution of
India? This is the way this Government is functioning. It is very unfortunate.

Some issues relating to Dalits came up in our country. Last year, Rohith Vemula, a young Dalit scholar, was driven to commit suicide.
Recently, in Andhra Pradesh, three Dalits were tied to trees and thrashed for skinning a cow. A Dalit man accused of stealing a wrist watch was
stripped and beaten to death by a mob at Kheri in Uttar Pradesh.

I now mention the incidents that have happened in the State of Gujarat. On 11th July, the Una incident took place. It is reported that it took

the 11" July Una incident and the national outrage it caused for the police to arrest six similar vigilantes who had attacked nine Dalits in Rajula
town in Amreli district in May. Going back to the rule of Gujarat when Modi ji was the Chief Minister from 2001 to date, the total number of crimes
registered in Gujarat is 14,500, which is the attack on Dalits. The annual average is 1,000 cases with at least three cases daily in Gujarat, which has
never happened in the history of our country. The Dalit rights activists say that the sense of impunity spawns from the fact that the conviction rate is
as low as three to five per cent. On the afternoon of May 22, a contingent of cow vigilantes swooped down on a colony of Dalits in Rajula in SUVs
and two-wheelers. Like in Una, they carried staffs and knives. A couple of them had swords. The vigilantes broke the hands and legs of the Dalits,
pushed and kicked them around, says Rameshbhai Babariya, a Dalit rights activist in the area. Premabhai Rathod was also hit on the head.

These are the issues which have to be taken note of. I think the Government has to particularly take note of the fact that atrocities on Dalits
in only one State of the country is three per day. Since Modi ji has become the Prime Minister of this country, I think, the people who are behind
these incidents are emboldened and are trying to encourage these kinds of atrocities in the whole of the country. This is the way the Government is
functioning. These incidents show that there is no protection for the Scheduled Castes and Scheduled Tribes.

All the newspapers, whether it is the 7imes of India, the Hindustan Times, the Hindu, have in detail established in the front page itself that
these kinds of atrocities never happened in this country after Independence. So much of atrocities on Dalits never took place in any regime. Only in
the last two years these kinds of incidents are taking place. This is happening in this regime, which is in power for the last two years. Even when
Shri Vajpayee ji was there these things never happened. There were not much of atrocities on Dalits, like rape and killing of Dalits in this country.
Now, I do not want to speak more on Gujarat. But the fact has been clearly established that there are three cases of atrocities on Dalits per day in
Guijarat. This is the situation in this country.

How is the Government protecting the people of this country? Population of SCs and STs is 25 per cent. One-fourth of the population of this
country is SCs and STs. They are the backbone of this country. They are giving sweat and blood for the development of this country. They are the
people who are really working hard for the development of this country. Is it not the duty of the Government to take care of these people? Where is
democracy? Where is Constitution? What is the meaning of democracy and Constitution if you are not protecting these weaker sections of this
country?

Going back to the issue of Odisha, I myself had also visited with a team. Shrimati Sonia Gandhi i, had sent a team of delegates headed by
Shri Kishore Chandra Deo, Shri Jairam Ramesh, myself, Shri Vincent Pala and Shri Arun Oran. We visited the spot; we have seen practically what has
happened on that day. We met the people who were injured; we also met a lady who lost her 13 month old child. It is a very sad situation in the
village Gumudumaha. They came in auto-rickshaw; people had gone to collect MGNREGS wages; they came back on the same day from Baliguda to
Gumudhumaha. They comprised five women, six men and a one and a half years old child. The auto-rickshaw had stopped at around 8 pm as road
was damaged due to heavy rains near a culvert from where the village was just 200 meters away. Eleven men and women got down from the auto-
rickshaw. When four women had started walking down to their village, others were pushing the vehicle to cross the culvert, heavy firing started from
the right side of the auto-rickshaw. The firing was deadly. Five persons including former Naib Sarpanch of Parampanga Gram Panchayat and child
were killed and six others injured were all lying on the spot. People from the village reached the spot hearing the gunshots. But the Special
Operation Group (SOG) personnel did not allow them to reach the spot. The SOG personnel surrounded the spot from & pm on July 8 to 9 am on July
9 and did not allow the injured persons to go for treatment. The injured kept writhing in pain at the spot for 12 to 14 hours. The Government should
understand as to what was the attitude of the police personnel.

On 9.7.2016, the president of Pradesh Congress Committee, Shri Prasad Harichandan visited the spot; discussed with them. He has extended
some help to them. Thereafter, Congress organized a Bandh at Khandhamal. The Chairman of the National Commission for Scheduled Tribes visited

on 13.7.2016. On 14t July, 2016, the Chairman, National Commission for Scheduled Castes, Shri P.L. Punia toured Khandhamal. On 17t July, 2016, a



six member Special Investigating Team of Human Rights Protection Cell visited Kandhamal. On 19th July, 2016, a PCC delegation led by Shri Prasad
Harichandan toured Kandhamal. I was also part of that delegation. ...(Interruptions) 1 am not yielding. Let him speak after sometime whatever he
wants. I know that the Government has utterly failed. I do not want to speak of the Odisha Government. But now, I thought of speaking on the
Odisha Government. What is this Government doing when the police personnel had killed the people? &€ (Interruptions) There was no cross firing
and no naxalites were there. ...(Interryptions) Sir, I am not yielding. I have visited the place and I have seen what happened there with my own
eyes. ...(Interruptions) They were not treated as human beings in Odisha. I have personally seen the place of this incident. ...(Interruptions) Sir, 1
am not vyielding. ...(Interruptions) 1 have seen the injuries. I have seen the affected people. The tribal people in Odisha are not treated as human
beings. ...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): You are talking about the version of the Chairman of the SC Commission. But the Chairman of the ST
Commission also went there. What is his version? You please tell that. ...(Interruptions)

SHRI K.H. MUNIYAPPA: Mr. Deputy Speaker, Sir, I am not yielding. Mr. Mahtab can speak afterwards. ...(Interruptions)

Sir, I was very much hurt on seeing the affected people there. The State Government has not taken action against any officials who were
responsible for this. It is not naxalites who have killed these people. ...(Interruptions) The officers have said that there was no cross firing. I think
the Home Minister can understand this. The Government must make a proper inquiry on this issue. Whatever the State Government is saying, there
is no truth in it. This is very clear. ...(Interruptions) Sir, I am not yielding to him. ...(Interruptions)

Sir, this is not only happening in Odisha, but such incidents are happening in Uttar Pradesh, Bihar, Haryana, Madhya Pradesh and other places
also. These kinds of incidents are on the rise. ...(Inferruptions) We have to find a remedy for this problem. This problem cannot be solved by just
attacking the State Governments. The Government of India has to find a remedy for this problem. If you are not giving quality education to these
people, if you do not run residential schools like Navodaya Schools, how can you expect these people to come to the mainstream? So, I would like to
urge upon the Government to take this matter seriously and provide quality education to these people.

Here, I would like to cite the example of Karnataka model of budgetary allocation which is based on the population of the Scheduled Castes
and the Scheduled Tribes. Karnataka is the first State in the country where they have allotted Rs. 16,000 crore in 2014-15 and now they have
allotted Rs. 19,000 crore for 4. per cent population of the Scheduled Castes. This allocation is made entirely on the basis of the population of the
Scheduled Castes for their welfare and development. So, I urge upon the Government of India to follow the Karnataka model of budgetary allocation
at the Central Government level also. How much has this Government allocated for them. The Government of India has given only three per cent of
budgetary allocation for the welfare of these people. The Government earns a lot of revenue out of the blood and sweat of these people. So, if the
Government allocates enough money and spend it properly on their welfare and development, then only these people will be able to come to the
mainstream. If these people have to come to the mainstream, the Government has to provide quality education to these people. In the name of
Pandit Jawaharlal Nehru, we have started Navodaya Schools when Narasimha Raoji was the HRD Minister. Indiraji was there and Rajiv Gandhiji
started Navodaya Schools in this country. Therefore, if you start residential schools for the children belonging to the Scheduled Castes and the
Scheduled Tribes on the same pattern of Navodaya Schools, I think most of their problems can be solved within 10 years.

The Home Minister Shri Rajnath Singh is there. He is a very senior leader. I appeal to him to apply his mind on this issue. This problem cannot
be solved only with the protection provided to these people by police. The solution lies in providing good quality education to them. Through this only
you can bring them to the mainstream. We have to concentrate on the economic development of these people. That was the dream of Mahatma
Gandhi and Baba Saheb Ambedkar.

Finally, Sir, I place on record what I said to the then hon. Prime Minister in this very House in 2004. The BIP led NDA Government was there;
and during the last days, Shri Vajpayeeji was sitting that side. I told him categorically: "You are not protecting the interests of the Scheduled Caste
and the Scheduled Tribe people. So many incidents have taken place against these communities. But the Communists and other secular parties are
there this side. After the 2004 Elections, we will form the Government. This will come true. You people have acted as Kauravas and we are
Pandavas." I had told this to Shri Vajpayeeji. The same thing came true. We returned back to power in 2004 and we ran the Government till 2009
and then again till 2014.

Now, again, the same pattern is emerging. Now, again there are atrocities being committed on Dalits. You believe in Lord Krishna. Lord
Krishna is seeing everything. What the BIP is doing, what the RSS is doing, what the Government is doing, Lord Krishna is watching everything. The
days are not far away when you would be losing again. You think that we are only 44 people. But the entire team is with us. Those parities who
believe in secularism, they are all with us. So, by 2019, we will again form the Government; and we will protect all Indians — Hindus, Muslims, Sikhs,
Christians, and others.

The secular India has to be protected, and it can be protected by the Congress Party only.

Thank you.
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DR. K. GOPAL (NAGAPATTINAM): Hon. Deputy Speaker, Sir, I thank you for the opportunity given to me to speak on 'Atrocities against Dalits in the
country'.

I extend my regards and respect to my beloved leader, hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma for having sent me here.
The Father of the Nation, Mahatma Gandhi, had said "Untouchability is sin and my fight against untouchability is a fight against impure in humanity".

The central feature of caste discrimination is the concept of untouchability based on the notion that certain caste groups are considered



impure and polluting to other caste groups, leading to social ostracism, economic exploitation and denial of human dignity.

Article 17 of the Constitution outlaws the practice of untouchability. However, despite the legal and constitutional provisions as well as
affirmative actions and schemes, SCs and STs continue to face many forms of untouchability and also, social, economic and institutional deprivations.

The Constitution of India vide Article 15 lays down that no citizen shall be subjected to any disability or restriction on the grounds of religion,
race, caste, sex or place of birth. It also guarantees that every citizen shall have equality of status and opportunity.

In Tamil Nadu, to put an end to the caste system that was prevailing in olden days, the Dravidian Movement was started. Thanthai Periyar, as
a social reformer, played a crucial role in eradication of caste system in India and fought against discrimination of all sorts among the people. He
founded the Self-Respect Movement in Tamil Nadu. He advocated that all human-beings are equal and that there shall be no difference based on
caste and all through his life, he fought for the upliftment of the people of deprived, down-trodden, and backward classes.

Earlier, the Dalits were not allowed entry into temples in villages. They were not allowed to enter common tanks and ponds. Common
crematoriums too were out of bounds for them. But after the movement of Thanthai Periyar, every Dalit was allowed entry into the temples, tanks
and other places. In fact, Thanthai

Periyar himself entered the Vaikkom Temple and so, he was called Vaikkom Thanthai Periyar initially.

He fought not only for equality of Dalits, but also fought for emancipation of women in society. In the same way, Perarignar Anna continued
this fight and developed this movement further through many platforms. He propagated the principles of rationalism, self-respect, women's rights
and eradication of caste. He opposed the practices of exploitation and marginalisation in society.

The late lamented leader, former Chief Minister of Tamil Nadu, Dr. MGR also fought for elimination of caste-distinction. Even in one of his
Films called Madurai Veeran, he acted as a person belonging to Dalit family and fought for their rights. In his real life also, he followed the same
principles and ensured that Dalits are not discriminated against.

The present Chief Minister of Tamil Nadu, Amma also is following his footsteps very closely in eradicating this evil from society. During
Amma's rule, everyone is being treated equally. I would even say that if the whole of Tamil Nadu is peaceful, it is because of her earnest and
untiring efforts.

She initiated and implemented a lot of schemes for the welfare of dalits. It is due to her non-partisan and unbiased view that many persons
belonging to dalits occupy top positions under the AIADMK's rule. Even if some small incident takes place in any part of the State, immediately the
Chief Minister swings into action, and immediately such incidents are controlled. So, the situation is not allowed to go out of hand and there is no
problem in Tamil Nadu. I want to point out one more system that we follow in Tamil Nadu. Throughout Tamil Nadu, no one is having the 'caste-
name' along with his name, unlike the position in many other States. It is because of the revolution that the Dravidian Movement had started. This
makes it pretty clear that there is absolute equality among all.

Coming to Dr. Ambedkar, he dreamt of a caste-less society; and he, in his own way, fought for equality among all the people. Dr. Ambedkar's
ideas on equality, brotherhood, democracy, independence, international economics and politics are valid even in present times and his work
continues to be effective. One of the major contributions of Dr. Ambedkar is the upliftment of dalits. Ambedkar believed that without economic and
social justice, political independence would not bring about social solidarity or national integration. He advocated the abolition of privileges on the
basis of caste or status and vigorously fought for the liberty and dignity of the individual. Ambedkar continues to be a beacon of hope to their
upliftment.

But what are we seeing today? People belonging to the Scheduled Castes and the Scheduled Tribes face persistent discrimination. Serious
crimes are committed against them ranging from abuse on caste name, murders, rapes, arson, social and economic boycotts, naked parading of SC
women, forced to drink urine and eat human excreta.

As per the Crime Statistics of India, every 18 minutes a crime is committed against SCs; every day 27 atrocities are committed against them,
(3 rapes, 11 assaults and 13 murders); every week, five of their homes or possessions are burnt and six persons are kidnapped or abducted.

In the Saurashtra region of Gujarat, a group of dalits have been flogged in public who were allegedly skinning a dead cow in Mota Samadhiyala
Village near Una town. It is learnt from Media reports that four of them were brutally beaten with steel pipes and iron rods, stripped, tied to an SUV
and paraded in the main market near the police station in Una by members of the local so-called 'cow protection committee'. The flogging was
filmed and posted on social media, which went viral within hours. This has led to public outburst and wide condemnation of such incidents.

The cases of discrimination against known public figures in the past illustrate the gravity of the problem. In November 2011, a Judge of a High
Court stated that he had been humiliated by his fellow Judges due to his caste since, 2001. In June 2011, the Chairperson of the National
Commission for Scheduled Castes, himself a dalit, was denied entry into a Hindu Temple. In July 2011, a dalit Member of a Legislative Assembly was
allegedly not allowed to eat food along with his colleagues at an official meeting. The Standing Committee of Parliament had also recommended that
the following acts may be made punishable offences: (i) registration of false cases under the Act, (ii) acquiring false Scheduled Caste and Scheduled
Tribe certificates and claiming reservation benefits in jobs, admissions, etc., and (iii) entering into an inter-caste marriage to procure the Scheduled
Caste or Scheduled Tribe status so as to acquire land or fight elections.

By and large, unwillingness to file a First Information Report (FIR) under the Act comes from caste-bias. Upper caste policemen are reluctant
to file cases against fellow caste-members because of the severity of the penalties imposed by the Act. Most offenses are non-bailable and carry
minimum punishments of five
years imprisonment.



In districts with fewer cases, a Special Court may be established to try such offences. Justice delayed is justice denied. There should be less
pendency of cases in Courts. Adequate number of courts must be established to ensure that cases are disposed of within two months. Appeals of
these courts shall lie with the High Courts, and must be disposed of within three months. A Public Prosecutor and an Exclusive Public Prosecutor
shall be appointed for every Special Court and Exclusive Special Court respectively.

I would like to draw the attention of the House to a recent incident on the banks of Ganga at Haridwar about installation of a statue of
renowned Tamil poet and philosopher, Thiruvalluvar, which was opposed by the Ganga Sabha and Akhil Bharativa Teerth Purohit Mahasabha, on the
presumption that the poet belonged to an untouchable community. This clearly shows that the social system, which is prevailing even now, is not
inclusive, as yet.

Secondly, the Central Government managed institutions and university campuses have become a doom for dalit students, as we read from
paper reports. Enrolment of SC and ST students in higher education is very less; and there is no representation of teaching faculty members and
policy makers belonging to this community in higher educational institutions.

There is a need to put an end to any sort of discrimination against people belonging to Scheduled Castes. The Scheduled Caste and Scheduled
Tribe population together constitute nearly 20.04 per cent of the population of Tamil Nadu. Scheduled Caste popu lation accounts for 19 per cent and
the Scheduled Tribe population accounts for one per cent. Around 70 per cent of the Scheduled Castes and 85 per cent of the Scheduled Tribes are
living in rural areas of Tamil Nadu. The socially disadvantaged groups of Scheduled Castes and Scheduled Tribes need a constant special focus for
their socio-economic advancement and hon. Amma's Government is committed to continue its efforts for their welfare and upliftment.

Empowering women is like empowering the nation. All women police stations in Tamil Nadu - first of its kind in the world - are the brain child
of hon. Puratchi Thalaivi Amma. All these woman police stations provide assistance and redress the grievances of all women, especially SCs and
STs. All other States of the country can emulate this method to provide protection to women.

Tamil Nadu Government has taken several steps by framing appropriate policies needed to design and implement various welfare programmes
for achieving the objectives of creating favourable environment to ensure speedy socio-economic development of Scheduled Castes and Tribes.
... Interruptions)

HON. DEPUTY SPEAKER: Dr. Gopal, please wait for a minute.
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DISCUSSION UNDER RULE 193...Contd.

Atrocities against the Dalits in the country

HON. DEPUTY SPEAKER: Dr. K. Gopal to continue.

DR. K. GOPAL (NAGAPATTINAM): Mr. Deputy Speaker, Sir, Major ameliorative activities for these communities are grouped under educational
development, economic development, Special Component Plan for people belonging to Scheduled Castes and the Tribal Sub Plan for Tribals. Tamil
Nadu Adi Dravidar Housing and Development Corporation (TAHDCO) implements the economic development programmes in addition to the regular
economic development programmes implemented by various departments for the benefit of Scheduled Castes and Scheduled Tribes with specific
target coverage for the Scheduled Castes and Scheduled Tribes. The Adi Dravidar and Tribal Welfare Department of Tamil Nadu implements all the
programmes and schemes effectively for the economic and educational advancement of these people.

As demanded by Hon. Puratchi Thalaivi Amma I request the Hon. Union Minister for Social Justice and Empowerment to treat Scheduled Caste
Christians on par with Hindus, Sikhs or Budhists and include them in the SC list. The Tamil Nadu Government led by Hon. Puratchi Thalaivi Amma is
committed for the cause of protection of peaple belonging to Scheduled Castes and Tribes. Tamil Nadu Government has been implementing several
welfare programmes meant for Scheduled Castes and Tribes, particularly women.

Though most crimes against them go often unreported, even the cases registered under these laws also end in acquittal. The increasing



number of atrocities on the dalits and tribals lead to gross violation of their Human Rights in a larger context. The law enforcement agency, the
police and the judiciary should be free from caste prejudice to address this perennial social problem. We should be united and committed to protect
the basic human rights and the principles of justice, equality, liberty and fraternity. Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Chairman, Sir, the last line that Prof. Saugata Roy said about Gandhiji's talisman was the line which I
had actually noted to start with. It is always my misfortune, Sir, that I have to speak only after Prof. Saugata Roy.

He reminded us about Raja Ram Mohan Roy and Swami Vivekananda. We should also remember about Ishwar Chandra Vidyasagar who led a
struggle against Sati Dah Pratha, widow burning, which was one of the most heinous crimes of Hindu society. He also should have mentioned about
Thakur Ram Krishna Parmahans who said, 'God lives in every human being'. These were the nineteenth century stalwarts who led society to bring in
cohesiveness in our society.

Sir, 500 years ago there was a poet in Odisha, who is called a saint, Balram Das. His stanzas are even read today in the month of
Margashirsha on the day of Guruvar because on that day every Hindu family worships the paddy that is brought back to their house from the field
after harvest and it is called Lakshmi. The Puranis called as the Lakshmi Puran. It is not a very big one, hardly 46 or 48 pages with a small one-
eighth size of a demy.

I will tell you the story in short. It is relating to Lord Jagannath, his elder brother Lord Balabhadra, his sister, Devi Subhadra and the wife of
Lord Jagannath, Goddess Lakshmi. Lakshmi always travels to those houses which are kept clean — the word that is now being repeatedly used,
swachhta. Lakshmi does not visit any house which is dirty. And it is in the month of Margashirsha that Lakshmi pays the visit.

While visiting, she came across a very beautiful and well kept house and she entered the house and blessed the lady who has kept the house
clean. The moment she was entering the Puri Temple, Lord Balabhadra told his younger brother, Lord Jagannath that Lakshmi has visited a
Scheduled Caste woman's house and hence, she cannot enter this Temple. Obeying his elder brother's command, Lord Jagannath said that as she
has visited that house, she has become an outcaste and she cannot enter it. She said that wealth travels everywhere and as Lakshmi is the
Goddess of Wealth, she travels everywhere and she has made a vow that she will go to the house which is clean and caste does not matter. Yet,
she was denied entry into the Temple. Lakshmi left the Temple. What happens if Lakshmi goes away? Impoverishment attacked the temple. It
came to such a pass that whatever food was there in the temple was exhausted and a time came when the Lord was without any food. They had to
go out begging and the long story concludes in this way.

On every Thursday, between 15t November and 15t December, all the ladies sit together and read this Lakshmi Purana. Ultimately, both the
brothers had to beg Lakshmi to come back to the Temple. But the story is this. Swachhata is the order of the day. Lakshmi can reside in a place
where you have swachhata — without a cess - and it does not matter which caste he or she belongs to.

It also propagates that anybody can enter the Temple and nobody is an outcaste in the society.

The Hindu society is a cohesive society but we have people amongst us and we had people amongst us who created barriers between
ourselves.

Another great revolutionary was Chaitanya Mahaprabhu. He travelled from Nadia to Puri and subsequently came to Brindavan but he passed
away in Puri itself. He revolutionised the society by accepting one and all. How many of us today actually discuss about Chaitanya Mahaprabhu as a
social reformer? He built up that society when the Hindu society was getting fragmented with the opression of foreigners. How many of us really
remember Kabir who actually encompassed everybody into one society and to believe in the Supreme being? Today, we need people to do as
Chaitanya Mahaprabhu did during that time. It was not only in Bengal and Odisha but Assam also today is bereft of this type of casteism because of
Vaishnavite culture. Shankar Deb propagated and of course, he was influenced by Jagannath cult during his visit and that is the reason why all this
has happened. We should also remember Guru Nanak Dev.

We should also remember Dayanand Saraswati who revolutionised the Hindu society; we should also remember Narayana Guru who
propagated faith in God, which made society cohesive. It was because of social reformers of our country and of our land, this civilisation and this
culture has been surviving and progressing for more than 5,000 years.

Prof. Saugata Roy mentioned about Mahatma Gandhi. During the freedom struggle, he was leading a political struggle, no doubt. He arrived in
India from South Africa perhaps in 1916. We got Independence in 1947. He led agitations in 1921, in 1930, in 1932, in 1940 and in 1942, If we
calculate the number of years of political struggles he led in this country, it will not be more than ten. It was from 1916 to 1947, a period of nearly 30
years. What agenda did he give to his followers? The agenda was 'social reform'.

The State of Odisha very nostalgically remembers the padyatra which Gandhi started in 1934 from Puri to Bhadrak in two phases. During that
period, before the culmination of his padyatra in Bhadrak, he stayed in our house. He was collecting money for the Harijan Fund. G.D. Birla was the
treasurer of that Fund. A number of other people were also there. So, people were asked to come and donate. My mother gave away all her gold
ornaments in his feet. Still Gandhi ji was looking at her arms. My mother showed the bangles to him and said, "I have to keep these two bangles
because of my matrimony". He said, "I understand". He asked her as to how much time you are going to spend in a Harijan basti. She said, "I have



been doing this for the last ten years and I will continue to do this as a practice. Every month I will be spending ten days there." That is how the
commitment of the people of that age was.

Another interesting thing happened. This relates to Gandhi ji's visit to Puri. On 12t February, 1948 — this is after Gandhiji's visit to Puri,
before that in Berboi, Delang in 1934 — he had visited that place along with Kasturba. Gandhi ji instructed Kasturba not to visit Jagannath Temple
because the Dalits are not allowed into that Temple. He said until and unless they allow Dalits to enter, we should not enter that Temple. Despite
that, Kasturba stealthily, I would say, went and bowed before the Lord. ...(Interruptions)

When she came back, Gandhi ji asked her, "Why did you go?" I may not come again to this place and it was in my mind that I should go.
Gandhi ji kept fast for three days. He did not talk to her till both of them left Odisha. Gandhi ji never visited Jagannath Temple during his life time.

When he was killed here in Delhi on 30th January, 1948 and when the ashes were supposed to be immersed in the Bay of Bengal in Puri the Dalits of
Odisha took it upon themselves and said what could not happen during his life time we will do it during the immersion of ashes.

What could not happen during his lifetime, we would do it during his immersion of ashes? What did they do? They went on a satyagraha — 18
selected Dalits of Odisha went on a satyagraha before the temple of Jagannath Puri. They clearly gave out notice that these are the conditions;
Government will not intervene. No police force would support us; we don't need police to protect us. We want to impress upon the servitors of the
temple, the King, who is the proprietor of the temple that until they allow us to enter, we will not enter. It was not by force. It was by the
commitment on satyagraha that they will allow us. Day after day they were bullied, they were threatened; stones were pelted on them; a number of

them were carried to the hospital, grievously injured. On 12th February morning, the gates were wide open. The Pandas and the servitors came out,
garlanded them, and ask them to enter the temple. That was a lasting decision, unlike the hon. Member from BIP, my friend, Dr. Tarun Vijay,
forcefully entering a temple. That is not the actual way how we can bring society together. It is by our moral pressure that we should bring all
society together. I need not go into other aspects.

Here, I would just like to mention about rising of conflicts. All this I had said was about 500 years ago or something which has happened in
1948. What did Vinoba Bhave do? He travelled far and wide of this country, even to the Kandhamal district about which our friend, Shri Muniyappa
mentioned. He lived with the tribals of that time, who were at that point of time — I don't know whether I should say this or not - were little
uncivilised. Raw meat was being taken. It was Vinoba Bhave and the Bhoodhan Movement workers who made a great difference by living with them,
for months together, for years together, and got them to the mainstream.

Today, what we see here is a conflict. The conflict is about the growing Dalit demands for justice and dignity. Our Constitution provides that.
Yet, society and certain sections do not recognise that. There, the conflict arises. If we take the reports of the last 10 years, it is increasing day by
day.

I would only mention here, today, we do not have social reformers. The Constitution has made parliamentary democracy the order of the day.
A number of political parties are working for vote bank politics. No political party has taken upon itself, I would also say that even our party, to bind
society together. We think that some other person would do that. Until and unless a political party which has a presence in every village, in every
ward of every city to take it as a social reform to bind all groups together, economically, socially, we cannot meet this challenge that is before us.

Today, Indian society is fragmented because of vote bank politics. A number of political parties are surviving by dividing society, either by
religion or by caste. Therefore, my appeal to all the colleagues present here in this House, and through this discussion to everyone, every citizen of
this country is this. Can we force our political parties to take up social reform as a political agenda? Then only can we meet this challenge of
casteism and its tentacles. Today, India needs social reformers. We need to look at the demands for justice and dignity of Dalits in this country. Law
alone cannot stop atrocities, but fear of law would and that is why I would like to understand how much action has been taken on this front.

Sir, I am a member of the Vigilance and Monitoring Committee of a district in my State. This Committee is there in all 640 districts of our
country. I am not aware of the position in urban areas. But this Committee is headed by the District Magistrate and the Superintendent of Police is a
member of this Committee. I would urge upon all my colleagues to attend the meetings of this Committee and see how many cases have been filed,
how many cases have reached the courts and what is the progress made in those cases. If we ourselves get involved in monitoring those cases, I
think a lot of these incidents will come down, because the police stations do not take cognisance of these incidents.

Therefore, my last suggestion would be this. Let us think of Sant Balarama Das's Lakshmi Purana, let us think of Vinobha Bhave's padyatra, let
us think of Gandhiji's padyatra and let us also think of what Thakur Paramhansa said, 'God lives in every human being'.
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HON. CHAIRPERSON: Hon. Minister, Shri Arjun Ram Meghwalji to intervene.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, he is not present in the House...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA (GUNA): He is not here, Sir...(Interruptions)

HON. CHAIRPERSON: He is not replying to the debate. He was to just intervene.
...(Interruptions)

HON. CHAIRPERSON: Now, Dr. Ravindra Babu.
...(Interruptions)

HON. CHAIRPERSON: He is coming. He is a Minister. He is not an ordinary Member.
...(Interruptions)

HON. CHAIRPERSON: I have just received the message that he is coming. Some urgent work was there and he had gone to the office. He is
coming.

...(Interruptions)
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HON. CHAIRPERSON: It is okay.
...(Interruptions)
HON. CHAIRPERSON: He has come. Let him speak.
Dr. Ravindra Babu, you may speak afterwards

Yes, Mantriji.
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17.05h (Hon. Deputy-Speaker in the Chair)
nalew, 25 ordaz 1949 o) arar ansa of war e
I quote:

"On the 26" of January 1950, we are going to enter into a life of contradictions. In politics we will have equality and in social and
economic life we will have inequality. In politics we will be recognising the principle of one man one vote and one vote one value. In our
social and economic life, we shall, by reason of our social and economic structure, continue to deny the principle of one man one value.
How long shall we continue to live this life of contradictions? How long shall we continue to deny equality in our social and economic
life? If we continue to deny it for long, we will do so only by putting our political democracy in peril. We must remove this contradiction
at the earliest possible moment."
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+*SHRI KAMLESH PASWAN (BASGAON): As a leader of this very community I consider myself to be an ambassador and a representative of this
community.  This caste-based division which has created divisions robbing men of the very basic human dignity that they deserved for the
thousands of years, what is surprising is that it was done mainly in the name of religious order.



This is a tricky path wherein the intersection between religious and social order is often blended making it the most lethal form of imposing
order upon people. And that prominence was but natural simply because before the rule of law, it was only religion which could help establish such
an order. Caste which was supposed to be a social institution was degenerated into a license to commit atrocities upon those at the bottom of the
ladder. This continued for hundreds of years. Sadly, this continues today as well.

The warrant of any religion may that be Hinduism or Islam ended the day the people of this country gave the constitution to themselves. This
constitution will be our religion and so shall we be governed by it. The problem is that somewhere some sections of the society haven't been able to
fight it. This saddens me terribly, as a MP from the ruling party we have for years on fought against this sort of domination and supremacist attitude
which some anti-social elements have adopted in the name of religion and caste. The message of every religion is to bring man closer to god but
that doesn't mean to distance man from man. Not to call a man a Dalit and treat him in a manner in the most inhuman manner.

Despite all constitutional guarantees, despite the much prized reservation granted to the SCs and STs there is little that has been done to
DIGNIFY the existence of the these classes.

It is only saddening that certain people even today are being ostracized for practicing a particular profession. This is sixty years after a
freedom movement which celebrated the dignity of labour, which respected every man for the profession he practiced and celebrated his role,
however small in the movement. That earnestness has dissolved in the self assumed sense of supremacy some elements carry and it is imperative
to challenge that on all fronts.

What I also wish to bring to your notice is the way contemporary identity of the Dalits is being painted. The media as it so seems picks up any
social problem and tries to project it as a matter of Dalit atrocity. This rather stigmatizes Dalits than giving them the coverage. Having a roti in a
Dalit home doesn't solve matters. What does for them is, to give them equity, give them the kind of respect that we shall want to be rendered to
ourselves; I believe that is enough. A Dalit's man politics never revolves around Caste. His manifesto only includes Roti, Kapdaa and Makaan. If he
is not given safety for these three articles than the society has got a lot to reproach itself with.

It is not one Government, one party (like a lot of parties claim) which shall solve matters, it is the mind-set which some elements have
developed which needs to be corrected.

Wherever he has been given the opportunity, the Dalit has shined everywhere, in politics, in industry and commerce, agriculture,
entrepreneurship. Everywhere.

I think that the government is on the right trajectory, it genuinely feels for them rather than using them. The Prime Minister's latest
statement is an affirmation in that direction. I urge parties to genuinely help the poorest of this community rather than using their identity to
consolidate their own political capital.

Social inclusion is the key. Even Dr. Ambedkar suggested that the precursor to the success of any political or legal solution, once that is
achieved, things shall fall in place. They will. T am sure.
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...(Interruptions)
HON. DEPUTY SPEAKER: Nothing will go in record.
(Interruptions) €] »

HON. DEPUTY SPEAKER: Hon. Members, I have a long list of speakers who want to speak on this subject. The Members, who want to lay their
written speeches on the Table, can do so. That will be treated as a part of the proceedings.

The hon. Minister is going to reply at 6:00 o'clock. I request the hon. Members to be brief while delivering their speeches.
...(Interruptions)
HON. DEPUTY SPEAKER: I will call everyone. Let them be very brief. Meanwhile two hon. Ministers also want to make interventions.
...(Interruptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): This is a very important subject. ...(Interruptions) The hon. Members should be given more time to
speak....(Interruptions) We should be given more time. ...(Interruptions)

HON. DEPUTY SPEAKER: Please take your seats.

...(Interruptions)
HON. DEPUTY SPEAKER: Please take your seats.

...(Interruptions)
HON. DEPUTY SPEAKER: Please take your seats.

...(Interruptions)
HON. DEPUTY SPEAKER: Please take your seats.

...(Interruptions)

SHRI KODIKUNNIL SURESH :Sir, we are ready to sit till midnight. You may extend the time of the House. ...( Interruptions)
HON. DEPUTY SPEAKER: We will take a decision at 6 o'clock. If the House feels sg, I, as a Presiding Officer, have no objection to it.
...(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, I appreciate the
feelings of the hon. Members. This is a very important issue. I also agree that there should not be any limit, but at the same time, I hope our friends
will also appreciate that while discussing and deciding about the time for this discussion and debate, we ourselves have decided that we would fix



four hour's duration. Already, we have had discussion for almost three hours.
HON. DEPUTY SPEAKER: What is mentioned here is two hours.

SHRI ANANTHKUMAR: Sir, we started at 2.35 p.m. Therefore, we can continue for a while and there will be an opportunity for everybody. That is the
only thing I am telling you. ...(Interruptions)

HON. DEPUTY SPEAKER: The only thing is that hon. Members should be brief.

... Interruptions)

SHRI ANANTHKUMAR: Jyotiradityaji, whatever we have decided, let us do that much. ...(Interruptions)

HON. DEPUTY SPEAKER: Dr. Ravindra Babu.

DR. RAVINDRA BABU (AMALAPURAM): Sir, we have seen today what 'atrocity’ means very clearly before our eyes. We have clearly witnessed what
an atrocity means.

Sir, if I say that there are no SC Members of Parliament here, it will be very shocking to everybody. Definitely, there are no SC Members here
and there are no ST Members here because we all belong to one political party or the other and we are all fighting among the parties, forgetting
about the main issue for which we are agitating, that is, atrocities against Dalits.

I do not know whether Congress is good, BIP is good or TDP is good. When atrocities against Dalits are happening, it is immaterial whose
regime it is. Let us concentrate more on Dalits than on political parties. That is my fervent appeal to all Members, cutting across party lines. This is
not the time to settle score as to who has achieved more and who has not achieved more. We will settle those scores during election. Let the people
judge who has done good and who has not done good.

Sir, without mentioning Dr. B.R. Ambedkar, discussion about atrocities against the Dalits will be incomplete. I have seen all my hon.
colleagues talking about atrocities happenings after Independence.

Sir, very conveniently they have forgotten that the origin of atrocities on Dalits and untouchability dates back to 2000 B.C or 3000 B.C., ever
since the Vedas came to India and ever since the practice of the Varna system started in India. There is untouchability and the lower caste system
since then. Ours is a graded society having four Varnas. In the graded society, there is an ascending form of superiority complex and descending
form of inferiority complex.

HON. DEPUTY-SPEAKER: Hon. Member, just a minute.

17.31 hours
BUSINESS OF THE HOUSE

HON. DEPUTY-SPEAKER: According to the List of Business, there is item No. 36: "Half-an-Hour discussion” to be taken at 5.30 p.m., relating to
Pradhan Mantri Kaushal Vikas Yojana. What have you to say, Mr. Minister?

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, this is a very
important discussion, that is, 'Atrocities on Dalits'. Therefore, Sir, I request you to kindly continue with this discussion, and item No. 36 can be taken
up in the next Session.

HON. DEPUTY-SPEAKER: All right, if the House agrees, then we can proceed with the discussion.
SEVERAL HON. MEMBERS: Yes, Sir.

HON. DEPUTY-SPEAKER: All right.

DISCUSSION UNDER RULE 193...Contd.

Atrocities against Dalits in the country

HON. DEPUTY-SPEAKER: Hon. Member, Dr. Ravindra Babu, may continue his speech.

DR. RAVINDRA BABU (AMALAPURAM): Sir, Dr. B.R. Ambedkar said that political democracy and political freedom would be useless and unfit in a



country like India where society is on an unequal footing; it is not on an equal footing. In such a country, if we practise democracy, it would be
useless, until the caste system is destroyed. Until the caste system is abolished, there is no meaning of democracy. This is what Dr. Ambedkar has
said. I subscribe to that view one hundred per cent; I hope all our brothers also subscribe to that.

The graded society is like apartheid. We have seen in South Africa that the 'Blacks' were excluded because they were 'Black’; the 'Whites'
were superior because they were 'Whites'. In India, everybody looks the same. I look like anybody else. Most of the people who participated in
today's discussion on 'Atrocities on Scheduled Castes and Scheduled Tribes' belong to SC category. Nobody from the Upper Castes or any other
Castes is speaking on 'Atrocities on SCs/STs' excepting the SC/ST people. When the SC people are facing the atrocities, the perpetrators are also
supposed to speak. ...(Interruptions) What is their mindset? I know the mindset of those who have objected to the discussion on 'atrocities on
Dalits'. However, I would like to know how the perpetrators feel. That also should be looked into. ...( Inferruptions) 1 do not know why this sort of
atrocity is being committed on a discussion concerning 'atrocity'. ...(Interruyptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): It is not correct. Members like Shri Bhartruhari Mahtab and Prof Saugata Roy also spoke on this
subject. ...(Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Everybody is participating in this discussion and there is no caste difference here. ...(Interruptions)
DR. RAVINDRA BABU : That is why I said, "Majority of those who spokea€|" My dear friend, I did not use the word 'exclusively'.

Please do not commit atrocities on me now. Let me speak because the freedom of speech was given in the Fundamental Rights. Please do not
curb it; please do not stifle it now. I am talking about Dr. Ambedkar. While speaking about Dr. Ambedkar, at least, do not stifle my voice.

Therefore, it is a graded society and there are inequalities in the society. There is an ascending form of superiority and there is a descending
form of contempt. When I am higher up in society, in caste hierarchy, I feel good. Coming down from the Upper Caste to the Lower Caste, I feel a
sense of contempt. In India, there are so many sub-nationalities; there are so many sub-nations, which are already in-built. Our Prime Minister's cry
"to have one Nation" will not be heard until the caste system exists in India. If you want to really achieve "one Nation", the caste system should be
abolished by all means. I do not know how to abolish this, that is, whether by giving political freedom or by economic freedom, which is what our
Pradhan Mantri Shri Modi Ji is trying his level best by having inclusive growth. As my colleague, Shri Meghwal Sahib said, we also have a Mudra
Scheme. The financial assistance being given to an SC entrepreneur has been enhanced from Rs. 15 lakh to Rs. 15 crore. Of course, there are a lot
of problems like giving collaterals, etc., which should have been removed. Ultimately, atrocities are still happening in so many ways — physical
atrocities, atrocities with violence; there are rural atrocities; and in urban areas also, there are atrocities. There are people who discriminate in the
name of caste system. In Upper Castes also, there are so many castes, for example, Brahmins, Vaishyas, Kshatriyas and Sudras. They cannot marry
each other because of social, impregnable barriers. How can we break that? How can we bring them into India as one nation? How to make them
feel as part of one nation? There is a caste barrier; there is a language barrier; there is religious barrier; and there are so many barriers within India.
How can we achieve the nationhood? How can we achieve this character of one nation? There are lot of reservations.

In the Government of India, in spite of reservation, in spite of the Parliament, in spite of the Parliamentary Committees, there are lot of
Departments who indulge in atrocities, they indulge in discriminations by denying the promotions to the SC, ST people. They indulge in the
recruitment process itself. I can give you a small example. We have got the Central Board of Excise and Customs. It has undergone massive
expansion by having cadre restructuring and by recruiting 5000 officers. In that, they have exclusively removed SC/STs in promotions from Category
'B' to Category 'A'. When we asked about it in the Committee, they quoted the High Court Judgment, Supreme Court Judgment and CAT judgment.
Why can we not have an amendment to give immunity to these people? It is a form of atrocity.

Atrocities are happening in rural areas because of landlessness. There are so many SCs without any land. If we give them land, most of the
issues will be solved. They will at least have the pride of having a land. They can at least be on par with others. ...(Interruptions) In Amalapuram,
one accident happened. Later on, it was known that it was a mistaken identity which was tried to be blown out of proportion. I myself verified and
there is no such thing. It was a mistaken identity.

After Liberalisation, Privatisation and Globalisation (LPG), the Government has shrunk in its size. That means, many jobs were given to private
companies. With liberalisation, multinationals came to India. Now the slogan is, 'more governance, less Government.' It means that there will be
less Government jobs. It would mean lesser reservation and so on. How can we stop this? At least, there should be reservation in the private sector
also. Therefore, there would be some amount of justice done to these people, though not as entrepreneur but at least in jobs.

We have privatized education in educational institutions. There should be free education for SCs and STs who are more suffering. They cannot
afford to go to Apolo Hospital; they cannot go to big public schools. How can we do justice? How can we stop atrocities? In every walk of life, there
is atrocity against SCs and STs. SCs/STs are symbolically identified with the poor people of the society. They belong to the lower strata of the
society. They are very poor economically also. They have been suffering for centuries. They are very poor. Let us put some stop to all these
atrocities once for all.

Lastly, in the name of gaurakshak, there is lot of hue and cry in the country. Some are misguided; some are criminals. Under the guise of
gaurakshak, they may be exhibiting their paranoid qualities. This is what our Government also says. Let us not encourage them. Let us give them the
severest punishment. There are political parties and certain politicians who are trying to exploit this caste for their political game. In SCs, there are
so many sub-castes. In Andhra Pradesh, there are sub-castes like Mala, Madiga, Relly and so on. One party will encourage one sub-sect and another
party will encourage another sub-sect. It is for their own advantage. We have been unnecessarily used as a pawn in their hands. In order to stop
this, let us rise above these political parties. Let us rise above the caste feeling and build one nation with a strong intention of making the Dalits
strong and then only country will become strong.



Last but not least, the economic sharing of the SCs in the country is .0003 per cent and rest of the percentage is shared by upper castes.
Lower castes and especially SCs/STs are feeling alienated. They are feeling subjugated. They are feeling slighted. They are feeling as to whom this
country belongs to. They feel that this country does not belong to them. Tribal people are confined to hills. We cannot bring all of them to plains and
make them feel they are Indians. There is a subconscious, palpable and visible restlessness among SC, ST population in general and youth in
particular. It is high time we addressed their grievances.

Sir, Ambedkar denounced Hinduism. He said, 'I am born as a Hindu, I do not want to die as a Hindu'. Of course he also burnt the Manu Smriti,
that is all a part of his ideology and philosophy. Maybe out of his own convictions and for his own correct thinking he did like that. Ambedkar used to
believe in Buddha. So Buddha is the God for Ambedkar. Ambedkar is the God for SCs. Therefore, the hon. Chief Minister of Andhra Pradesh
Chandrababu Naidu-garu said that the capital of the State should be called Amaravathi a place associated with Buddhism.

Jai Bheem! Jai Hind!

*SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): I would like to draw the attention of the Government to an issue which requires
immediate attention. There has been a sharp rise in incidents of atrocities being committed against Dalits.

A 14 year old Dalit girl died in our Capital after being repeatedly raped and tortured. She was also forced to drink acid by her kidnappers. The
girl died a painful death and it was only after the Delhi Commission of Women issued a notice to the DCP that the accused were arrested.

Similarly, a Dalit family in Karnataka's Chikkamagaluru district was attacked last week because it was suspected that the family had eaten
beef. According to the police complaint filed, more than 40 members of a group attacked the family on July 17. Allegedly even after the arrival of the
police, the beating continued and serious injuries were caused.

In the Beed district of Maharashtra, two men were beaten by over 25 people. They were threatened, abused and beaten with belts.

And we all know, earlier this month in the town of Una in Gujarat, dalit men were mercilessly flogged, stripped and beaten with iron rods by
cow vigilantes who also uploaded the video online. This was done on the suspicion of these Dalits skinning a dead cow.

During April 2016, the brutal murder of Dalit woman Jisha in Kerala shocked everybody. Similarly in March 2016, Delta Meghnal, a 17-year-old
Dalit girl was raped and murdered in her school in Bikaner, Rajasthan.

These are few of the many horrendous incidents which have taken place and which are still taking place all over our country. Even though
there are laws in place to deal with such incidents, there seems to be no concrete prevention of such atrocities.

According to the National Crime Records Bureau (NCRB) reports-in 2014, crimes against the Scheduled Castes (SCs) were 47,064 which was
a sharp increase over 39,408 in 2013 and 33,655 in 2012. An increase of almost 19% took place in 2014 over 2013. The charge sheeting rate in
crimes committed against Dalits was 92.3%, while the conviction rate was only 28.8%. The rate of such crimes against SCs surpassed the national
average in as many as 10 states in 2013 and 2014 (the rate of crime is the number of crimes reported against SCs per one lakh of their population).
In 2014, the rate of crime against Dalits was 23.4 and in 2013 it was 19.6. NCRB statistics further reveal that in 2014, some 2,233 Dalit women
were raped which increased from 2,073 in 2013 and 1,576 in 2012.

Thus, with the hostility and atrocity increasing against the Dalits especially with the women, with each passing year, I urge the Government
to look into this matter and take strict action against those who commit such atrocities.



*SHRI D.K. SURESH (BANGALORE RURAL): The rate of atrocities against Dalit communities is drastically increased in past few months and the
number of incidents and the barbarian style of attacks are shame for the whole country.

The deep-rooted hate and disaffection in society is a main reason behind this. It is very unfortunate that various state Govts and the union
govt is not properly addressing the crimes against Dalits. The Dalit community in the country are scared and feeling insecure after the Gujarat
incident. Dalit community has been seething with anger over the public flogging of a group of Dalits who were skinning a dead cow in Mota
Samadhiyala, a village near Una town in Saurashtra region on July 11.

Four of them were brutally beaten with steel pipes and iron rods, stripped, tied to an SUV and paraded in the main market near the local
police station in Una by members of local cow vigilante group Gau Raksha Samiti (cow protection committee). The flogging was filmed, posted on
Facebook as warning to other Dalits were they the repeat such acts. 1t is such a shame that these kind of news are coming from the state of Hon'ble
Prime Minister and very unfortunate that he is not ready to take stand in the house during the parliament session.

Earlier in July, a Dalit farmer was killed by villagers when he tried to cultivate a common grazing land in a village near Porbandar. Only in April
this year, a 31-year-old Dalit- Ketan Koradia, a clerk in a local court in Ahmedabad- committed suicide, alleging discrimination in the work place
where he had constantly faced caste abuse. In 2012, three Dalit youth were killed in police firing in Thangarh town of Surendranagar district. The
State government, headed by the then Chief Minister Narendra Modi, had set up a three-member committee to inquire into the incident and submit a
report. Till date, the government has not made the report public.

The outburst of protests by dalits all over Gujarat is an expression of the pent up anger at the oppression of dalits in the state under BIP rule.
The fact that over 20 dalits have tried to commit suicide during the protests shows the depth of frustration in the dalit community. However, it is
heartening that dalits are protesting vehemently and sending a message that they will not tolerate such atrocities. In many places in Saurashtra,
dalits have refused to clear the carcasses of dead cows stating that let the cow protectors lift the dead cows. This has effectively exposed the gau
rakshaks who will not touch a dead cow.

The perversity of law enforcing agencies, legal system and communal and criminal gangs collaborating to assault and intimidate poor people
belonging to dalit and minority communities in the name of cow protection is becoming a routine affair in several parts of India. Laws prohibiting cow
and bullock slaughter provide legitimacy to such violent lunacy. These laws are loaded with majoritarian prejudices and hatred towards dalits and
minorities.

These laws which do not befit a modern republic must be withdrawn to stop communal and criminal elements from perpetrating violence,
murder and humiliation of minorities and dalits in the name of cow protection.

Therefore, I urge upon the Government to take immediate and necessary steps to stop the atrocities against those who are behind these
incidents and give strict instructions to the state govts who fail to stop these crimes.

#SHRI PR. SUNDARAM (NAMAKKAL): I wish to express my deep gratitude and sincere thanks to my beloved leader Hon'ble Chief Minister of Tamil
Nadu Puratchithalaivi Amma for giving me an opportunity to express my views on "Atrocities against people belonging to Scheduled castes in the
country".

The Constitution of India vide Article 15 lays down that no citizen shall be subjected to any disability or restriction on the grounds of religion,
race, caste, sex or place of birth. It also guarantees that every citizen shall have equality of status and opportunity.

The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Amendment Bill was passed in the year 2014 after the present
Government came to power. That bill replaced the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Amendment Ordinance, 2014
and sought to amend the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989.

The Act prohibits the commission of offences against members of the Scheduled Castes and Scheduled Tribes (SCs and STs) and establishes
special courts for the trial of such offences and the rehabilitation of victims. The term 'atrocity’ was not defined until the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act that was passed by the Parliament in 1989. In legal parlance, the Act understands the term to mean
an offence punishable under section 3(1) and (2).

People belonging to Scheduled Castes and Scheduled Tribes face persistent discrimination and serious crimes are committed against them.
"Untouchability is a Sin" We must totally eradicate discrimination and untouchability in any form.

There are various types of discrimination against SCs and STs ranging from denial of entry into non-Dalit streets and places of worship,
prohibitions against food sharing, denied cremation and burial grounds, denied access to water facilities, ban on marriage processions, not allowed
to sell milk to cooperatives, denied barber services and laundry services.

As per Crime Statistics of India, every 18 minutes a crime is committed against SCs; every day 27 atrocities against them, (3 rapes, 11
assaults and 13 murders); every week 5 of their homes or possessions burnt and 6 persons kidnapped or abducted.

In the Saurashtra region of Gujarat, a group of dalits have been flogged in public who were allegedly skinning a dead cow in Mota Samadhiyala
Village near Una town. It is learnt from Media reports that four of them were brutally beaten with steel pipes and iron rods, stripped, tied to an SUV
and paraded in the main market near police station in Una by members of the local cow protection committee. The flogging was filmed, posted on
social media and went viral within hours. This has led to public outburst and condemning.



The cases of discrimination against known public figures in the past illustrate the gravity of the problem. In November 2011, a Justice of a
High Court stated that he had been humiliated by fellow judges due to his caste since 2001. In June 2011, the Chairperson of the National
Commission for Scheduled Castes — himself a Dalit — was denied entry into a Hindu Temple. InJuly 2011, a Dalit Member of a Legislative Assembly,
was allegedly not allowed to eat food along with his colleagues at an official meeting.

The UN Special Report on Violence against Women noted that Dalit women "face targeted violence, even rape and death, from powerful
members of dominant castes who employ these methods to inflict political lesion and crust dissent within the community". Assaulting or sexual
exploiting an SC or ST woman is an offence under the Act.

Empower the Women to empower the nation. There should be Special Courts for women. Atrocities against women belonging to a Scheduled
Caste or Scheduled Tribe should be tried by special courts for women with women judges and women public prosecutors. All Women police stations
in Tamil Nadu-first of its kind in the world-are the brain child of Hon. Puratchithalaivi Amma. These All Women Police stations provide assistance
and redress the grievances of all women, especially SCs and STs. All other States of the country can try to follow this method to provide protection
to Women.

With regard to false and malicious complaints filed under the Act, the Committee noted that relevant provisions of the Indian Penal Code,
1860 are insufficient, and a provision addressing this problem should be included within the Act. The Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 provides for a similar clause.

In most cases, unwillingness to file a First Information Report (FIR) under the Act comes from caste-bias. Policemen in many instances are
reluctant to file FIR and cases against fellow caste-members because of the severity of the penalties imposed by the Act.

The Act specifies that a non-SC or ST public servant who neglects his duties relating to SCs or STs shall be punishable with imprisonment for
a term of six months to one year. The Bill specifies the duties, including: (a) registering a complaint or FIR, (b) reading out information given orally,
before taking the signature of the informant and giving a copy of this information to the informant, etc. 'The Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Amendment Bill that was passed in 2014 has the provision which specified that an Exclusive Special Court must be
established at the district level to try offences.

In districts with fewer cases, a Special Court may be established to try such offences. Justice delayed is justice denied. There should be less
pendency of cases in courts. Adequate number of courts must be established to ensure that cases are disposed of within two months. Appeals of
these courts shall lie with the high court, and must be disposed of within three months. A Public Prosecutor and Exclusive Public Prosecutor shall be
appointed for every Special Court and Exclusive Special Court respectively.

The socially disadvantaged groups of Scheduled Castes and Scheduled Tribes need a constant special focus for their socio-economic
advancement. Government of Tamil Nadu under the leadership and guidance of Hon'ble Amma is committed to continue its efforts for their welfare
and upliftment.

Under the fostering care of Hon'ble AMMA several appropriate policies for the welfare programmes are undertaken to ensure socio-economic
development of Scheduled Castes and Tribes.

Major ameliorative activities for these communities are grouped under educational development, economic development, Special Component
Plan for people belonging to Scheduled Castes and the Tribal Sub Plan for Tribals. Tamil Nadu Adi Dravidar Housing and Development Corporation
(TAHDCO) implements the economic development programmes in addition to the regular economic development programmes implemented by
various departments for the benefit of Scheduled Castes and Scheduled Tribes with specific target coverage for the Scheduled Castes and Scheduled
Tribes. The Adi Dravidar and Tribal Welfare Department of Tamil Nadu implements all the programmes and schemes effectively for the economic
and educational advancement of these people.

The Tamil Nadu Government led by Hon. Puratchithalaivi Amma is committed for the cause of protection of people belonging to Scheduled
Castes and Tribes. Tamil Nadu Government has been implementing several welfare programmes meant for Scheduled Castes and Tribes,
particularly women.

The law enforcement agency, the police and the judiciary, should be free from caste prejudice to address this perennial social problem. We
should be united and committed to protect the basic human rights and principles of justice, equality, liberty and fraternity.

*SHRI Y.V. SUBBA REDDY (ONGOLE): Today 68 years after independence, dalits continue to bear the brunt of violence and discrimination in
recent weeks by attacking dalits by so called "gau rakshaks".

The recent Una incident is symptomatic of a deeper malady that has been plaguing our country for a long time. The dominant caste of India
tend to reinforce the hierarchical caste based power structure and suppress dalit rights assertions. Dalits have been asserting their fundamental
rights guaranteed by the constitution, which is being resisted by the dominant castes, leading to atrocities.

On July 11, this year two members of dalit family were brutalized by the cow vigilante group Gau Rakshaks for skinning a dead cow. The
vigilantes broke the hands and legs of the dalits, pushed and kicked them around. Even the visuals of this ghastly incident was shot and displayed



proudly by these cow vigilantes. Later the police found that the cow was killed by the lion. Dalits were so angered that they went on warpath and
some of them even attempted suicide.

Around the same time in Maharashtra, the demolition of Ambedkar building in Mumbai and again the dalits were harassed. The beating and
killings of dalits by the cow vigilantes spread in several parts of the country including Uttar Pradesh, Chhatisgarh, Chennai, Andhra Pradesh etc. The
anguish and frustration of the community which continues to exist on the margins of the society, is finding expression in protests.

The so called Gau Rakshaks have become a law unto themselves and appears to be encouraged by some elements. These should be declared
as criminal
organization and banned permanently. The killing of dalits and people from other religion by cow vigilantes a blot on humanity and also on the
country as a whole. Protection of cow is essential but not at the cost of human lives. Cow vigilantes are human and should behave as human beings
otherwise they should be severely punished as per the law. The government is for the protection and safety for its citizens and should never ever
allow the people to take law into their hands.

Even today dalits are not permitted to enter the temples and are even prevented from entering the police stations in about 28 percent of
Indian villages. They are denied access to water sources and their children are made to sit separately while eating in several government schools.
Access to justice for dalits is access of justice is abysmally low. There is also a severe lack of empathy on the part of administrators, police and
other authorities, who tend to carry their biases to work.

A day after Prime Minister condemned the attack on dalits, a group of men bashed up two dalits accusing them of killing a cow in Andhra
Pradesh. Dalits were brother and were tied to a tree stripped off their clothes and thrashed mercilessly. The younger brother died immediately.
Dalits are continue to be discriminated and oppressed in all educational institutions, villages, in job market and also on political battle front in the
state because the state establishment is anti dalit, thus leaving them with little respite in any sphere of at any juncture of their lives.

We may be a democratic republic, but justice equality, liberty and fraternity- the four basic tenets promised in the permeable of our
constitution are clearly not available to all. We all have work for the concept of equity and equality. There is also need for proper implementation of
Scheduled Caste and Scheduled Tribe (Prevention of Atrocities) Act.

PROF. A.S.R. NAIK (MAHABUBABAD): Mr. Deputy Speaker, Sir, I am new Member in this House. For about three hours I have been listening to
senior Member talking about issues pertaining to atrocities on dalits and citing the incidents of violence that occurred in different parts of the
country. I would like to make one point. There are various Commissions, and Committees established under the due process of law in this
Parliament. What is their role? What are the guidelines? What are their powers? That is not mentioned here. The gun is in the hands of the members
of these Commissions and Committees but the bullets are in the hands of the Government. How can these bodies take action against culprits? When
incidents of atrocities occur anywhere in the country, no fact-finding Committee visits the place, no Commission is allowed to go to the spot. How
can they take action? I am observing as a new Member in the Parliament that party issues are given more importance than dalit issues.

Sir, the process of birth is common for every human being across the globe. The human anatomy is the same for every one of us and the
organs are all the same. Unfortunately, it is only when a person comes out of mother's womb that all these issues arise. Until then we are all the
same. We all take 40 weeks or 280 days to take birth. But discrimination starts only after one comes out of mother's womb. And that discrimination
haunts dalits till their last breath. We are coming from the rural areas and we are seeing everyday what is happening in the villages.

After these many years of Independence, even today we are discussing the issue of atrocities on dalits in the country. What action has been
taken by successive governments against the culprits? There is no policy. How can we curb these atrocities or minimize them? We all know the
statistics, they are all available in the records. We all know how many atrocities were committed on dalits and how many of them lost their lives
District-wise, State-wise.

According to a study on untouchability in rural India, there is discrimination against dalits in 565 villages in 11 States, and 47 per cent of dalit
villages are prevented from selling milk to cooperative societies. This is actually happening. There are many rural areas in the country where the
eateries in Hotels maintain a two-glass system and the glasses used by the dalits are not used by others. Nobody is bothering about the issue. I can
say one thing. The National Commission for Scheduled Castes is there. What powers has the Government given to this Commission? It has only
advisory role. The Commission has submitted many recommendations to the Government but nothing has happened. So, what is the use of
constituting a National Commission on SCs and STs? There is a Committee with Members from Lok Sabha and Rajya Sabha. It is the Standing
Committee on the Welfare of Scheduled Castes and Scheduled Tribes. We, the Members of the Committee, have not gone anywhere and have not
visited any place. We have also submitted a Report. There is no action on that report. So, what is the use of having this type of a committee? The
Government is spending crores of rupees. Wherever atrocities on dalits occur, you should send a fact-finding committee and take the action. dalits
are STs; they can be easily trapped by others. Why? It is because of poverty. There is no land; there is no proper livelihood. They can be
immediately caught by others. There is reservation in this Parliament. We are also responsible. Forty seven Members from Scheduled Tribes and
87 Members from Scheduled Castes are here. Total 134 MPs are elected from reserved communities. I am not asking them to fight against their
parties. But my request is, when reservation issue is there, when policy issues are there, we are not coming forward and requesting the hon. Prime
Minister. aanﬂsal'?ﬁa‘lﬁﬁﬂﬁi wafterel @) uraR @l odt & 3¢ &, wae ordf Go A @E 8l a1 & dsler Poiftbel ofal &l 28t &) Y21 S91 actot &t sreren o 8, et fiforece
ansa &) I want that proper guidelines should be given to the Commission. You can give powers to the Commission. You should give the strictures to
be passed by the Chairperson and immediate action will have to be taken by the Commission. Then only the situation can be controlled. Otherwise
if we go there, we can take the record and submit it to the Government. So far, the result has been zero; nothing has happened. The hon. Minister
of Home Affairs and other Ministers are here. Definitely, in their reply, they can show a positive solution to curb or minimize or eradicate this issue.



*SHRIMATI POONAMBEN MAADAM (JAMNAGAR): Before sharing my views on this topic, let me remind that our Hon'ble Prime Minister Shri
Narendra Modi ji at his first Town Hall speech has already clarified that acts of atrocities are pursued by a bunch of anti-social elements, who
pretend to be self-proclaimed cow protectors. They should thus be dealt severely as per the law. His message was clear and categorical that
atrocity should be denounced in the name of 'gauraksha'. Cow-protection or for that matter any noble activity is considered to be a social service and
any form of social service is not meant to unleash atrocities on other people but it requires a great deal of self-sacrifice.

Our stand is clear that we don't approve of those who want to distort the whole concept and create lawlessness in the society. It is a
political agenda that parties are fighting tooth and nail to propagate that ever since the Modi government has come to power, such anti-social
elements have gone on the prowl. It is meant for political gains to divide the society and the country as a whole and create a perception issue for
BJP. It is deliberately sketched to bring a bad name to the party and to our Prime Minister even if the party is in no way associated with them.

These incidents are highlighted by the opposition and the media. However, let me take this opportunity to remind the House of the sustained
Dalit outreach programmes undertaken by the party and the government's development work. Underprivileged sections remain a top priority for the
Government and the Government has been trying more and more to get people within the ambit of social security programmes and welfare
measures. Society and public disclosure is being devised in a way under the present Government to impact the daily lives of the underprivileged
sections of society.

Our Hon'ble PM Modi recently told his party MPs to reach out to the transgender community in their respective constituencies. This is possibly
the first time the BIP leader has reached out to the community, often ostracized by society and shut out from jobs and education opportunities.

Even MUDRA Bank was set up by Government for development and refinancing activities relating to micro units. What are the intentions of
such programmes? The purpose of MUDRA is to provide funding to the non corporate small business sector. The government wants youth to be job
creators and also uplift people from the marginalized sector to be able to avail opportunities. To cite more, the Deen Dayal Upadhyaya Antyodaya
Yojana is one of the different flagship schemes that seek to improve the livelihoods of the poor through skill development. However, anti-Dalit
campaigns are run by political parties to wash away the efforts of the government, consciously. Also, these are attempts to draw political mileage
from unfortunate incidents.

Discrimination and atrocities against Dalits are a national shame. They constitute major social challenge for all Indians, irrespective of region,
religion, caste and political affiliation. It is a matter of paramount importance to put an end to any kind of social scourge and not score political
brownie points; the Congress and some opposition friends are, unfortunately, trying to derive political mileage and whipping up social tensions in the
wake of the heinous incident at Una in Gujarat. Following the dastardly atrocity, the Gujarat government has not only arrested 16 accused but has
also filed cases under various sections, including the SC/ST (Prevention of Atrocities) Act. The Government has also approached the high court for
setting up a designated court to ensure speedy trial of the case. The BIP leadership also acted swiftly in connection with the despicable remarks
made by a former Uttar Pradesh party leader against BSP leader Mayawati. He was expelled from the party immediately.

Some parties are also making it appear as if the atrocities are happening because of the NDA government at the Centre, while it is a well-
known fact that law and order is a state subject.

To lend a sense of perspective to this discourse, it may be relevant to point out that atrocities against SCs have declined under BIP rule in
Gujarat as compared to when the Congress was in power. In 1994, the number of cases against Dalits stood at 1,916, while there has been a steady
decline after the BIJP came to power The opposition has only used the Dalits as mere vote-banks instead of working towards their social
empowerment. Through their crass display of myopic politics, some parties are magnifying the Gujarat incident and defaming the Government.

The irony of this kind of political opportunism becomes all the more glaring when one finds that Uttar Pradesh (8,066 cases) and Bihar
(7,874), are among the top states as far as crime against SCs were recorded. It is also pertinent to note that 113 Dalits were killed in Miyanpur
and Bathanitola when Lalu Prasad Yadav was the chief minister. All the accused were later acquitted. The lip-service paid by these two leaders to
the dalit cause stands exposed by recent reports that not a single Dalit found a place in the list of 90 law officers appointed by the Bihar
government. And surprisingly, Congress leaders have never bothered to visit states they have ruled in the aftermath of any Dalit-related incident.
Just before the Kerala elections, a Dalit law student was brutally raped and murdered at Perumbavoor; curiously, till there was a massive public
outcry, no action was initiated by the then Congress-led government. When a political outfit loses its credibility and people start calling it a symbol of
falsehood and baseless promises-that is exactly what has happened to the Congress. They are in a desperate attempt to stall the good work of the
Government by highlighting stray and unfortunate incidents for narrow political gains.

Some of the political critics of the NDA government also have no hesitation in sympathizing with the supporters of Afzal Guru, Yakub Memon,
Magbool Bhatt and terrorist Burhan Wani. Irrespective of these attempts to defame the BIP, the NDA government, under the stewardship of Prime
Minister Narendra Modi, is fully committed to the upliftment of SCs, STs, OBCs, minorities and other weaker sections. It should be noted that the
largest number of MPs belonging to SCs, STs and OBCs are in the BJP. The time has come for all political parties to strive towards bridging the gap
between the haves and have-nots and eradicate social evils. This can be achieved if they place the interests of the nation above narrow political
interests.

This is the first time ever in History that a special Parliament session was dedicated in Parliament on Dr. Ambedkar's birth anniversary. The
Government believes in the ideals of Dr. Ambedkar and his views on nationalism and with this I would like to quote Dr. Ambedkar here, as he said "I
like the religion that teaches liberty, equality, and fraternity. " That is one of the foundation pillars of BIP. So, the time has come to put an end to
vote-bank politics and strive for all-round development of all sections of the society. That is what the present Government believes in and stands for
— "Sabka sath sabka vikaas". I conclude by appealing to all political parties to cooperate with the Government in emancipation of the downtrodden
through multi-pronged strategies and good governance.



*#DR. KULMANI SAMAL (JAGATSINGHPUR): Before expressing my views on the recent reported atrocities on dalits in different parts of the
Country, I would like to recall the remarks of Dipankar Gupta, a renowned sociologist that the Caste system in our country may vanish in the course
of time, but the caste identity will remain for ever. Whatever education you get, whatever position you secure in your job, you will be identified as
the person from so called higher caste or lower caste. If at all you are from a lower caste and have achieved your destination with merit, no body
will recognize that rather they would put remark, oh, he is belonging to this lower caste and is having reservation, that's why he got it. My point is
your identity in your native place is determined by your birth in a caste.

In regard to the topic, almost all of us must be feeling the heat of incidents across the country in which the dalits have been attacked, the
dalit women and girls have been raped, the dalit students have been made to commit suicides, dalit politicians have been projected in derogatory
image etc. Since the time immemorial, when the society was divided on the basis of caste system, everybody should know that it was not the dalits
who preferred to become dalits and out caste. It was the rich and educated who made the caste system thereby making others as there servants.
Around 160 million people in India are levelled as out caste or untouchables, the term itself poses them as impure, less than human. If you go
through the newspaper, you will be coming across the news like Dalit boy beaten to death for plucking flowers, Dalit tortured by cops, Dalit 'witch'
paraded naked, Dalit killed in lock-up, Dalit woman gang-raped, paraded naked, dalit student committed suicide etc. You must have come across the
recent incidents of
atrocities on dalits in Gujarat, Haryana, Andhra Pradesh, Bihar etc. As all of us know India's Untouchables are engaged with the lowest jobs, and live
in constant fear of being publicly humiliated, paraded naked, beaten, and raped with impunity by upper-caste Hindus seeking to keep them in their
place. Merely walking through an upper-caste neighborhood is a life-threatening offense for them. As per the report of International Dalit
Conference, nearly 90 percent of all the poor Indians and 95 percent of all the illiterate Indians are Dalits. Every hour two Dalits are assaulted;
every day three Dalit women are raped, two Dalits are murdered, and two Dalit homes are torched. Nobody believes the statistics because the
police, village councils, and government officials often support the caste system, which is based on the religious teachings of Hinduism, many crimes
go unreported due to fear of reprisal, intimidation by police, inability to pay bribes demanded by police or simply the knowledge that the police will do
nothing. There have been large-scale abuses by the police, acting in nexus with upper caste people, including raids, beatings in custody, failure to
charge offenders or investigate reported crimes.

It is high time we should fight against such odds. We should fight against the bondage that has been inflicted upon the untouchables with the
help of education, welfare systems and liberal mindset of so called higher caste people of our society. Everybody should try to understand why
somebody has been labelled as out caste and untouchable. Why somebody is following the practice which is unholy in nature?

I would like to urge upon the Government to seriously look into the matter and take steps to curb the incidents of atrocities on dalits
countrywide.

+3f, Folter achiemn sRrsars (engz)o: gany e 3 gondt arer A el B Hu Jewrr srrar gan 3 | At srrar Jf AEnforr @rzen A DR U Yerelr St arar
Jsa Idswe aferal b aeflar & Fa 3 amet R, =fE 31, arar 2sa sds@? o 8 at uar ol aférT wai 8 |

amanfann @aven 3 S| dw Aeif3ie Fu A agond odf s a4 dw IR [l & off 81 seer-srenar sferal sdtdl O e 8 WA | fer afdrrd &1 e afera
wtardt &), awnforr oriadt 81 spR ag et 3 el agol Kt wifdter waar & l 33 P B Po gem I ool AP agol 9 el @l o wxy g

sfdarerrr St oftara sRiswe Sft o sy amea B Jifderer 3 sferal B f&a A wepr gemrn, i et aftker @t e, After soRs e afenfBras gerfer



@3o! & fére yraemor ot Jifdener 3 fopen | sy a3 e A5t & oft 2 sdton SRRt U3 ameRn s B & 38 & | ST @Rl Rl 8 s gaol I AMYKDT & |
afe; i giera adt A aft ugE wap o st g ga &t sitasd o &, at faaen ft scen o oY a 33 O B aa A & om A Befo @ B s & Afdser
uep g1 Al b ot 3 e aidl [foen o | 21E A el w2 s arcerar & 3 | 51 ant uR sl 91 AP DI el ol Bl Se & aeiifes D3 e A A9reT 3 DR
1 yfern afera R St 3 031 o 3e1e2u &l dl qea 31 aifieeii¥l @) ©m R del arfide | AT 3 AT ciell O el v/ eadt siftrmiiel @ oft sfdwdl o1 wst
ARG D6l U3 261 & |

Sferdl U3 JCATars B Fcd Bl & al ARKD ufacder &t ayifer wrorr srf 3 | AT el FeabT Qb1 " 18 Aleloller Yeoraid} it &t AU @Y PR abiwa i
crel & Al JraR) usel JAfipRY @1 gofal  JAdpoll anfan Jdenfore AfiepRT @1 28IVl ol A8 =T AP AT Pog, AIBR Bl APfe® Brdert & |

TSI A Gl U2 3R @) o wel dli oferl @ Amfern Frerar @1 affrer gdbtasd 3 Sal ol s &
g IR®R SRl Sierdl bt 381 3T Jen I3 Iah AMIID I3 DI aglol I B Bl 131 & |

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI M. VENKAIAH NAIDU): Hon. Deputy Speaker Sir, I have risen to intervene in this debate though I am not feeling well. I have
been suffering with fever and running nose for last two days. But since it is a very interesting matter and we are discussing it, I thought that I
should intervene for a while.

The purpose of the discussion is to identify the problem and also suggest ways and means to answer the problem to create a favourable
atmosphere in the society so that there is social harmony in the society and then we move forward. After Independence, we are now celebrating

70™ year. In the 70" year, we are discussing this issue. It is really a shame to the entire system. It is a challenge to all of us including me, my
Party, my Government, your Party, your Governments, all Parties. It is not simply one State. If you try to confine it to one State, if you try to confine
it to one political party, it means you are doing injustice to the community, to the issue. It means that you are trying to score brownie political points
and the cause is lost. This is what has been happening all these years.

The framers of the Constitution, the great leaders who were instrumental in getting the freedom, gave us the Constitution, the best in the
world; they gave us the reservation. Dr. Babasehab Ambedkar has shown the way and he clearly told us at that time that till academic
empowerment is given to the people, till education is provided to the people, these sections cannot match the competition with others; that is the
thrust. We have made progress. The earlier Government or this Government or any other Government in between, everybody has done their bit; I
am not going into that.

Today, we are trying to discuss it as if it is happening simply because this Prime Minister is there or this particular State is involved. It will be
totally wrong and unfair to attribute it to one State. Secondly, it is totally unfair to target a particular party and Government or a particular leader
who has dedicated his entire life for the cause of the downtrodden.

The third point I want to make is this. What is happening in the villages? Is the question of untouchability confined to one party? Is it confined
to one region? Is it confined to one place? Is it confined to one party's rule? Let us put that question to ourselves. Is it happening because one
particular party is there in Gujarat today? What happened in Gujarat earlier? What happened in Maharashtra? What happened in Madhya Pradesh?
What happened in Karnataka? What happened in Andhra Pradesh? What is happening in Uttar Pradesh? Is it not an issue for all of us to introspect
and get answers rather than trying to put it as a political issue and blame somebody? You may be achieving a temporary benefit of getting a
headline but that headline cannot be the deadline to end this. The mainline is to address the social problem. We have to eradicate this malady of
untouchability from the society itself. For that, we have to create awareness among the people. Are we doing it? Should we not do it at least now?

The first is creating awareness; the second is bringing Bills. There are enough Bills but you must also have enough will, and administrative
skill to implement the same and create proper climate in the society, rather than putting one community against another. This is what some people
are trying to do. That is where I am pained.

In spite of my difficulty in speaking, I want to intervene in this debate because we should really compete in developmental activities. We
should really compete in empowering these vulnerable sections. We should focus on antyodaya, uplifting of the poorest of the poor, as said by Dr.
Babasehab Ambedkar, Mahatma Gandhiji and Deen Dayal Upadhyayaji. In that, we should have competition but what are we doing? If some incident
happens, we make a beeline, go there, have a photo opportunity, get it published widely, forget, and wait for an opportunity to go to the next place.
While doing the political pilgrimage also, we do not cover States ruled by our own party. If something happens in a State where a party in opposition
in the Centre is ruling, you do not go there because you do not want it to be highlighted. You want to go only to Gujarat because Gujarat is ruled by
a particular party.

Earlier before the election, a heinous incident happened in Kerala where a girl was raped and murdered brutally but nobody visited Kerala.
There was an incident in Karnataka involving a police officer. ...(Interruptions)

HON. DEPUTY SPEAKER: Please sit down.
...(Interruptions)
SHRI M. VENKAIAH NAIDU: You have come to the point now. ...(Interruptions)

Shri Thawar Chand Gehlot has visited; not the other leader who went for photo opportunity to Hyderabad. That is the point I am making.
...( Interruptions)

If something happens in a State ruled by a particular party, the other party's leader visits that State. If something happens in a State ruled by
this party, the other party's leader goes there. You have misunderstood me. ...(Inferruptions)

SHRI P. KARUNAKARAN (KASARGOD): You can come to Kerala. We have no objection. ...( Interruptions)



SHRI M. VENKAIAH NAIDU: Thank you, Sir, for your permission. ...(Interruptions)
HON. DEPUTY SPEAKER: Shri Karunakaran, please take your seat.

...(Interruptions)
SHRI M. VENKAIAH NAIDU: Why are you disturbed, Shri Karunakaran? ...(Interruptions)

Please bear with us. Shri Thawar Chand Gehlot had been asked by the House for information. ...(/nterruptions) It was the Rajya Sabha.
...(Interruptions) You put that question to your leader. Why could your leader who went to Hyderabad could not go to Kerala? ...( Interruptions) Why
has he not gone to Bulandshahar? Why has he not gone to other places? ...(Interruptions) Why did he go only to Una and Hyderabad Central
University? Why did he not go to other places? ...(Interruptions) Since they were ruled by your party, you did not go there? I am putting this question
to all the Parties and to myself also.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Who is ruling Haryana?

SHRI M. VENKAIAH NAIDU: This is what I am trying to say. When something happens during your regime in Haryana, you are quiet, silent, but if
something happens during our ruling in Haryana, you become violent. That is the problem I am highlighting. So, my point is, let us not try to do
this. Let us not have exceptions. Let us condemn such incidents. Let us disassociate ourselves with such heinous crimes. Let us create social
awareness among the people. Let us take administrative steps. Let us strengthen the hands of the administrative machinery.

Sir, this Government, led by Shri Narendra Modi, has taken up the historic legislation of Prevention of Atrocities against the Scheduled Castes
and Scheduled Tribes. I am not elaborating all the other measures undertaken by us. The Prime Minister has taken up a novel scheme keeping in
mind funding the unfunded, financing the un-financed, backing the un-backed and reaching the un-reached. That is the principle of this Government
and that is how this Government has become popular among the people. You are worried...( Inferruptions) 2z, st Rrquere =&i, a6 Braeerer asi, safem
si-ai & arm You may try to understand.

Sir, I would like to put it on record. If you see the record of the Lok Sabha, the highest number of Scheduled Caste MPs are on this side. The
highest number of Scheduled Tribe MPs are from this side. The highest number of Backward Class MPs are from this side....(Inferruptions)

SHRI KODIKUNNIL SURESH: How many SC/ST or Backward Class Cabinet Ministers do you have?...( Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.
a€!(Interruptions) €]+

SHRI M. VENKAIAH NAIDU: This is the problem with them. Truth is unpalatable to them. We have the highest number of Scheduled Caste
MPs....(Interruptions)

SHRI KODIKUNNIL SURESH: How many Scheduled Caste Ministers do you have?...(Interruptions)
SHRI M. VENKAIAH NAIDU: Shri Suresh, address the Chair. You should know how to conduct yourself in the House....(Interruptions)
HON. DEPUTY SPEAKER: Please sit down.
...(Interruptions)
SHRI KODIKUNNIL SURESH: You have only Shri Thaawar Chand Gehlot....(Interruptions)
s s 3tz sftrofyar st (off ema g atsciT) @ awr 2w Rt urerare Sft sl ol e & 37
SHRI KODIKUNNIL SURESH: He is from a separate Party, not BIP.

SHRI M. VENKAIAH NAIDU: I agree with you that all the Ministers of your Government were Scheduled Castel....(Interruptions) Sir, please ask
them to sit down....(Interruptions)

17.58 hours (Hon. Speaker in the Chair)
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HON. SPEAKER: Venkaiah Ji, how much time will you take?

SHRI M. VENKAIAH NAIDU: We have to extend the time because this is a larger issue.

HON. SPEAKER: Please try to conclude now.

SHRI M. VENKAIAH NAIDU: If you can make them not to interrupt me then I can conclude early....( Inferruptions)
SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, we may have to discuss it next time...(Interruptions)

HON. SPEAKER: I will decide that. It is not your job.

SHRI M. VENKAIAH NAIDU: So, my point is that this Government is committed to the welfare of the weaker sections and down-trodden. This Prime
Minister today is considered as the messiah of the poor, particularly the Scheduled Castes and Scheduled Tribes. You go anywhere in the country.



People raise slogans. I saw in the media today one Leader saying that Modi's inage is getting tainted. It is being painted. Paint can be removed.
Shri Narendra Modi, by his actions aiia, sita, fas=ier, serge, #féen, gar - o1 @oit & aiy # Iodior 5t dferafes wen Jom &, sftrer 3 JoraT DK Iareav o &
saAfere 21 aogon & 5 s o1 3 oI ot arcl wiel &7 frere, dRre) sl derdaR - sord! AR S 4R, a6 el wal? feare war? S0, let us not rake up further social
tensions. Let us try to bring together these communities. Let us all join together to fight this evil. Let us all come together to end these atrocities.
Let us have a political will. Let us come together and make a declaration that this is not acceptable. If something is happening in your State, it is
good. If something is happening in my State, it is bad.

18.00 hours

This approach has to be given up. If you want to really serve, you should serve the people. You have seen what happened in Hyderabad.
People are quoting it. Hyderabad Central University Secretary who belongs to SFI has resigned from his post and made allegations that this agitation
is funded by the Congress and the Left. That is the allegation made. I can authenticate that letter and place it on the Table of the House.
...(Interruptions) 1 have the letter with me. I can sign it and give it to the Secretary-General....(Interruptions)
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SHRI M. VENKAIAH NAIDU: It is the end of the day. Democracy functions by numbers. You cannot just speak and run away. You have to accept
the reality and get the reality also and get the response also.

The concluding part of my speech is like this. I only wanted to speak for four to five minutes as I was not well. But some of my friends
wanted to engage with me....(Interruptions) Subba Rao and Appa Rao can take care of themselves. Let us take care of our dalit brothers.
...(Interruptions)

HON. SPEAKER: Please do not answer anybody. Address only the Chair and do not answer anybody.

SHRI M. VENKAIAH NAIDU:  Firstly, let us not politicalise this issue. Secondly, these are not incidents that have to be condoned by anybody.
Thirdly, let us not give political colour to this and thereby do injustice to those sections. Lastly, there is a need to create social awareness among
different sections of society and it is a challenge to all of us, both this side and that side. We should all introspect and effectively deal with this
situation. ...(Interruptions) You have ruled for 50 years and ruined the country. ...(Interruptions)

HON. SPEAKER: This is not fair. Nothing will go on record.

3€/(Interruptions) »

SHRI M. VENKAIAH NAIDU: Had you done it, this situation would not have been there. Thank you very much.

MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA =



18.05h
DISCUSSION UNDER RULE 193.... Contd.

Atrocities against Dalits in the country
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*#DR. RATNA DE (NAG)(HOOGHLY): Dalit atrocities have increased manifold in the last two years or so. Dalit youths are at the receiving end.
Most of the time, I find Dalits are discriminated in the name of religion. Caste-related activities too have increased manifold in our country. Dalits
are attacked not for any major crime but for flimsy reasons and grounds. Dalit youths are treated badly, sometimes stripped in public and paraded
naked in public for stealing grass cutting machine or something very petty. Dalits are killed on land dispute.

Upper caste men lynch Dalits for merely crossing their fields. Is it not a shame in this age and time? Who will take care of Dalits, if not the
Government? There are incidents where Brahmin family was ostracized for blessing a Dalit couple. How can we keep quiet by witnessing such
incidents in the society?

When it comes to Dalit girls, the sitation is still pathetic. Dalit girls are raped, and then burnt to death. Of late, we find such cases in
abundance in different parts of the country.

For all the atrocities on Dalits, I feel that Government of India has to do a lot. Bring in laws to provide more protection to Dalits so that no
Dalit face any kind of problem in leading his life.

Some years back, the Supreme Court slammed a State government for delay in arresting 60 accused in the killing of two Dalits and torching of
houses allegedly by upper caste people at Mirchpur village of Hissar district. This is the response of the Government machinery when it comes to
taking follow up action against killing of two Dalits. Under such a fearful scenario, how can Dalits lead a normal life in the country? I would like to
strongly urge the Government to take stern action against those who attack Dalits for no reason. Law should prevail. And it should prevail swiftly
by actions against those who indulge in atrocities against Dalits.

All these atrocities against Dalit stand testimony before Parliament that untouchability still exists in India. How to get rid of untouchability
and atrocities against Dalits? I expect the Minister to respond to this pointed question.

On the one hand, we celebrate Constitution Day, on the other hand, we have schemes and programmes aimed at bringing discernible changes
in the lives of the people. But on the ground, what is the reality? Dalit youths and girls face discrimination of various kinds of our society even after
69 years of Independence. How can we tolerate such a heinous crime against Dalits?

The Hindu dated July 21, 2016 article — 'Gujarat has history of atrocities and discrimination against Dalits' speaks volumes about Dalit
atrocities in Gujarat. For three days in a row Gujarat's Dalit community agitated with anger over the public flogging of a group of Dalits who were
skinning a dead cow in Mota Samadhiyala, a village near Una town in Saurashtra region on July 11. This has become a national use. How long would
we keep quite or allow such gruesome incidents to take place against Dalits? We should put a stop to such incidents, not only in Gujarat but also in
other parts of the country.

Government of India has to take stern action against those who indulge in atrocities of any kind or for that matter for any reason against
Dalits should be put behind bars, punished swiftly so that it becomes a lesson to others. I would like the hon. Minister to take the House into
confidence and assure the House, and to the entire country that atrocities against Dalits would come to a grinding halt henceforth and Dalits are
allowed to live a life of peace and tranquility.

I would like to conclude with a quote from Dr. B.R. Ambedkar — "I like the religion that teaches liberty, equality and fraternity. " Let us try to
imbibe this and start treating Dalits and those who are underprivileged and disadvantaged on an equal footing, by giving them respect, care,
affection, love and what not to usher in a society free from upheavals and discrimination against Dalits.
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*SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Even after seventy years of Independence, the issue such as atrocity on Dalits is still persisting.
Keeping the interest of Dalits, the country has brought a lot of legislation to prevent atrocities and also to deal with such incidents.

What actually prompted to discuss the present issue is very important. The recent incidents in various parts of the country are creating
disharmony among the different castes and communities. For example, thrashing Dalit youths in Gujarat alleging that they skinned out the dead
cows is highly condemnable. In the guise of cow protection, the cantankerous people by taking law into their hands have not only thrashed the Dalit
youths but also put the incident in the social media. This incident enraged not only the Dalit youths in the State of Gujarat but also all secular
people in the country. Another worst situation is that this incident happened in the State where our Father of the Nation, Mahatma Gandhi ji was
born. In addition to this, the incident happened in the State from where our Prime Minister Shri Madi ji has come and where he served as the Chief
Minister.

In addition to many such incidents happening in the country, the filthy language used by a BIP leader in Uttar Pradesh towards Kumari
Mayawati is also viewed very badly by the people of this country.

Incident after incident is happening in this country in spite of the stringent law that we have. Some section of the society is always trying to
create disharmony among different sections of the society with a view to gain palically also. Such things should be prevented and it is the duty and
responsibility of the civilized society to prevent such incidents.

The need of the hour is to educate the people more. We must give more thrust to economically empower Dalits. We must see that they are
empowered socially also. Ultimately, everybody should live like human beings.

#*SHRIMATI V. SATHYABAMA (TIRUPPUR): I wish to express my deep gratitude and sincere thanks to my beloved leader Hon'ble Chief
Minister of Tamil Nadu Puratchithalaivi Amma for giving me an opportunity to express my feelings on "Atrocities against people belonging to
Scheduled castes in the country”.

There are various types of discrimination against SCs and STs ranging from denial of entry into non-Dalit houses and places of worship,
prohibitions against food sharing, denied cremation and burial ground, denied access to water facilities, ban on marriage processions, not allowed to
sell milk to cooperatives, denied barber services and laundry services.

As per Crime Statistics of India, every 18 minutes a crime is committed against SCs; every day 27 atrocities against them, (3 rapes, 11
assaults and 13 murders); every week 5 of their homes or possessions burnt and 6 persons kidnapped or abducted.

In the Saurashtra region of Gujarat, a group of dalits have been flogged in public who were allegedly skinning a dead cow in Mota Samadhiyala
Village near Una town. It is learnt from Media reports that four of them were brutally beaten with steel pipes and iron rods, stripped, tied to an SUV
and paraded in the main market near police station in Una by members of the local cow protection committee. The flogging was filmed, posted on
social media and went viral within hours. This has led to public outburst and condemning of such sporadic incidents.

The Scheduled Caste and Scheduled Tribe population together constitute nearly 20.04 percent of the State population of 6,24,05,679 (Census
2001). Scheduled Caste population account for 19 percent and the Scheduled Tribe 1.0 percent. 70 percent of the Scheduled Castes and 85 percent
of the Scheduled Tribes are living in rural areas. Socially disadvantaged groups of Scheduled Castes and Scheduled Tribes need a constant special
focus for their socio-economic advancement.

Government of Tamil Nadu under the dynamic guidance of Hon'ble Chief Minister Puratchi Thalaivi AMMA has taken several steps by framing
appropriate policies needed to design and implement various welfare programmes for achieving the objectives of creating favourable environment to
ensure speedy socio-economic development of Adi Dravidars and Tribals. Major ameliorative activities for these communities are grouped under
educational development, economic development, Special Component Plan for Adi Dravidars and the Tribal Sub Plan for Tribals. Tamil Nadu Adi
Dravidar Housing and Development Corporation (TAHDCO) implements the economic development programmes in addition to the regular economic
development programmes implemented by various sectoral departments for the benefit of Scheduled Castes and Scheduled Tribes with specific
target coverage for the Scheduled Castes and Scheduled Tribes.

The Adi Dravidar and Tribal Welfare Department is implementing all the programmes and schemes effectively for the economic and
educational advancement of these people.

The Adi Dravidar and Tribal Welfare Department in Tamil Nadu, primarily concerns with the overall policy formulation, planning and
coordination of welfare programmes for the development of Adi Dravidar and Tribal population of Tamilnadu. The census 2011 figures indicate that
out of the total population of 721.47 lakh of Tamilnadu, about 144.38 lakh (20.01%) belongs to Adi Dravidar and 7.95 lakh (1.10%) constitute Tribal



population. The aim of this department is to carry out the noble and laudable policies of the Government for the accelerated growth of the Adi
Dravidar and Tribal people at par with the general population of the State and sustain their development.

To ensure socio-economic, educational and human development as well as the security and social dignity of the Adi Dravidar/Tribals at par
with the general category and realize the goal of inclusive growth, the Budgetary allocation for this Department is Rs. 2106.29 crore for the year
2015-16.

Due to the initiation of the Government all steps are being taken to abolish untouchability and to prevent atrocities against Adi Dravidar/
Tribes. For this purpose, the Protection of Civil Rights (PCR) Act, 1955, the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act,
1989 and Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Rules 1995 have been enacted by the Government of India and are being
implemented effectively in the State.

The ordinance to amend the SCs/Sts (PoA) Act 1989 was promulgated by the President of India on 04.03.2014 which is called as the SCs/STs
(PoA) Amendment ordinance, 2014. It has come into force from the date of promulgation i.e., on 04.03.2014. The cases under the SCs/Sts (PoA)
Act 1989 are now registered as per the new ordinance.

The Social Justice and Human Rights wing with its headquarters at Chennai is functioning for this purpose, under the control of the Additional
Director General of Police.

The functions of Social Justice & Human Rights wing are (i) to supervise registration, investigation and filing of cases under these two acts
and (ii) to act as a Protection Cell for Scheduled Castes and Scheduled Tribes.

Special Courts have been formed for speedy disposal of cases registered under SCs/STs (PoA) Act and PCR Act.

The Government has set up 6 Special Courts which are functioning at Thanjavur, Tiruchirappallli, Madurai, Tirunelveli, Villupuram (including
Cuddalore) and Sivaganagai (including Ramanathapuram) Districts to try cases registered under these Acts. In all other districts, the existing
Sessions Courts have been empowered to try these cases. Besides this, 37 Mobile Police Squads each headed by an Inspector of Police and 11
Supervisory squads each headed by a Deputy Superintendent of Police with Head Quarters at Chennai, Kancheepuram, Villupuram, Vellore, Salem,
Coimbatore, Trichy, Thanjavur, Madurai, Ramanathapuram and Tirunelveli are functioning.

Under Rule 17(1), SC/ST Prevention of Atrocities Rules 1995, the State Government has constituted District Level Vigilance and Monitoring
Committee in each district headed by the District Collector concerned with five officials/ non-officials as members. The District Collectors are also
empowered to nominate a person as a member who has the right aptitude and understanding of the problems of SC/ST. The District Level
Committee shall meet atleast once in three months to review the implementation of the provisions of these Acts and also to monitor the relief and
rehabilitation facilities to be provided to the victims and to review the stage of the cases registered under these Acts at the district level. Further, a
State Level Vigilance and Monitoring Committee is also functioning under the Chairmanship of the Hon'ble Chief Minister to review and monitor the
implementation of these Acts.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Madam Speaker, thank you. The discussion is unfortunately taking the turn of BIP versus the
Congress. It is very unfortunate. It is not the intention of the discussion here.

This is a very genuine issue where nearly 25 per cent of the people are undergoing humiliation, indignity and, therefore, we have to find some
solution to this. Of late, it is increasing. Why we are all concerned is not because a particular Government is there. But of late, the number of these
incidents is increasing in most of the States. So, we all want to request the Government which is in power to take some solid action so that such



things are not repeated, particularly in States like Bihar, Uttar Pradesh, Rajasthan, U.P, M.P, A.P, etc. It is happening in almost all States
irrespective of the party that is in power. ...(Interruptions)

For centuries these people have been deprived of various things. For example, till Independence they were not supposed to own a piece of
land. They could not educate themselves and they could not take up Government jobs. They could not do any job except scavenging. The reason why
they are poor is, the system has suppressed them. The system did not allow them to develop. So, it is not their fault. It is the fault of the system.
Therefore, we request the present Government to improve the system.

Some of the hon. Members who spoke earlier mentioned about their jobs. I tell you that because of the penury and poverty, these things have
been imposed upon them, particularly the removal of dead carcass, untouchability, and manual scavenging. They were literally imposed upon them
because the main villagers need these kinds of services. Therefore, they did it out of compulsion and not out of any choice. It was only imposed on
them.

T would like to tell you a thing. I do not know whether I am right or wrong. Gandhi ji may have got this great independence to the country. But
his vision as far as Dalits are concerned was extremely limited for the simple reason that when Dr. Ambedkar was asking for a separate electorate,
he did not agree to it. Had he agreed to a separate electorate, I am sure the problems that are existing today would not have been there.

Just for the memory of all of us, I would like to mention the kinds of indignant actions, the subhuman and inhuman actions against Dalits. I
would like to mention that in brief. The Chair may kindly permit me to do so. The Dalits are forced to eat human excreta; the Dalit women are
stripped and paraded naked; the Dalits have been mowed down by tractors; a Dalit groom was attacked just because he was riding on a horse; a
Dalit youth was brutally killed just because he played an Ambedkar ringtone in his mobile; and a small Dalit boy was burnt to death just because his
goat has entered other people's land. So, if this is the situation, I think, all the political parties should come together and find a solution to it.

The poverty is so much. We have read about it in the newspapers. In Uttar Pradesh, a Dalit couple have been hacked to death just because
they were not able to pay Rs. 15. Therefore, the Government instead of arguing should take some action to remove poverty. Perhaps the previous
Government did not do it. As the hon. Minister, Shri Venkaiah Naidu said, if they had done it the problem would not have been there now. So, we are
asking the present Government not to repeat what the previous Governments have done. Kindly do something to remove their poverty. The penury is
so serious that the couple could not pay Rs. 15 and were hacked to death just for Rs. 15.

I do not belong to the Congress nor to the BIR. But I am also totally confused now for the simple reason that the stand that the BIP is taking

is extremely strange. For example, they want to have so many buildings in the name of Dr. Ambedkar, particularly in connection with his 125 th
anniversary. It is fair enough. The BIP Chief had a special bath with the Dalits in Ujjain Kumbamela and he also had food with them. Workers of BIP
polished shoes of Dalits. But when it comes to the service, what we request is this. I have carefully been watched in the last two or three years.
There is no specific scheme which really benefits Dalits. Therefore, what we repeatedly request the Government is, kindly ensure that poverty is
removed. Poverty is very rampant. Some type of empowerment should be done to these people - giving land to them. In 2004, a Joint Resolution was
passed and in the President's Address to the Joint Session, it was mentioned that all the landless Dalitsin rural areas should be given land. Ten
years of the Congress-led UPA Government have gone, not a single piece of land has been given. After that, two years have gone, there is no
thinking of that. Unless income-generating activity is given to those people, some empowerment is done, I am sure, they will never come up. That is
more important.

HON. SPEAKER: Now, you conclude. You have given good suggestions.
SHRI VARAPRASAD RAO VELAGAPALLI : Everyone has taken a lot of time.
HON. SPEAKER: Mo, you have to conclude now.

SHRI VARAPRASAD RAO VELAGAPALLI : I do not know whether many of us are aware that a Governor's Committee has been appointed, which is
extremely rare, and found that there is plenty of land that could be given to all the landless. Land is available but the same is not given to these poor
people.

We have a Chief Minister of Andhra Pradesh, who has gone on record and said that he has been in public life for 40 years, and for three times
he has served as the Chief Minister, He said that no one wants to born as a Dalit. Therefore, it is extremely unfortunate to make such kind of
statements because it is hurting all of us.

Let me say lastly one or two remedies, with due apologies. I don't get into any controversies. I am not supposed to do that. Under the Special
Component Plan, the Government is giving Rs.65,000 crore, which is mostly going for general purposes projects of irrigation, infrastructure,
buildings, etc. It is not necessary that only Dalits are doing it; all other people are there. Therefore, whatever is given by the Government under the
Special Component Plan or the Sub-Plan, either Rs.65,000 crore for the SCs, or Rs.35,000 crore for the STs, if it is spent exclusively for them in
infrastructure like building schools, etc., I am sure, they would come up. This aspect should be considered by the Government. Income-generating
activities should be given to them.

About Amalapuram, everybody has spoken. I do not want to get into that. I am sure that Gauv Rakshaks is a new concept. It was not there
before. Therefore, all of us wonder that unless the present Government stops it, there is no end to that. This new concept has to be stopped.
Because of constraint of time, by greatly honouring the Chair, I conclude my speech by expressing thanks.

*PROF. RICHARD HAY (NOMINATED): Dalits were ill treated for decades, and now under the leadership of Modiji, matters have changed mainly due
to the introduction of innovative poor-people-friendly schemes. Dalits are being empowered through education, agriculture, skill development, infra



structure development, better housing, more opportunities to obtain jobs.

Dalits need protection and a congenial environment to grow and develop. They have been suffering from injustice and atrocities for a long
time. They were alienated and their living conditions were abysmally poor. But, it is these Dalits, the first citizens of the country who should be
supported financially, socially and intellectually.

It has been proven time and again that once the Dalit societies were provided with necessary inputs for development, they proved their
mettle and were successful in their struggle for upliftment.

Atrocities against Dalits can not be tolerated and this Government is totally committed to work steadfastly for the development of Dalits in
the country. The State Governments can extend their co-operation in implementing the welfare schemes of the Central Government without any ifs
and buts, and thereby became a catalyst to ensure the growth of the Dalits who were approached for long period.

* DR, MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): All citizens of India general and particularly vulnerable sections of society have right to
equality of status, social dignity and right to education and scope for earning a livelihood.

Unfortunately there is gradually increasing propensity towards vulnerable section of society, SC/ST/Dalits as well as minorities. Total number
of crime recorded is 47,064 in 2014. The percentage of population of SC/ST/Dalit is around 23% or more in India having variability of (1.3% -23%)
between States and districts. More over in some places population statistics is under estimated.

More than 150 years back there was a (1) Dance Drama "Chandalika" by Kavi Guru Rabindranath Tagore and (2) 'Abhagir Sarga' by another
famous Bengali writer Saratchandra Chattopadhyay. These stories are about a dalit (1 ST one) + SC(2" one) + others who were discriminated.
The upper class used to shut their dream of right to proper living and eternal journey. Being an Indian I feel ashamed that still those stories are
pertinent in our so called modern 215t century Indian society.

The society itself is largely responsible. P.L. Punia said "the feudal mind set preventing all initiative getting implemented on the grounds”

Actually it is not only lack of will on the part of ruling party which is dominated by upper class politicians. The poison of hatred prevails even
among bureaucrats and high ranking police Officers. There are various laws regarding rights of SC/ST/Dalit and there is law against atrocities on
these social groups. In 2015, an amendment bill was introduced and passed "The Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Amendment Bill, 2015. Provision of special court is there for quick disposal of criminal cases and quick relief. There is special provision of
compensation for women victim, verbal abuse physical torture including rape. Ironically implementation is low due to various causes. Instead there
are series of crime in recent political regime, suicide, murder, rape, etc. that are all are increased.

The case is not taken up by police, court denies relief due to authenticity of complaint and evidences. Investigation needs DSP level police
which is often not available. Education rate of this class is very low, so they can not seek justice properly.

Crime rate in West Bengal is very very low show our political leaders believe in equality and hates discrimination. People of West Bengal are
socially conscious politically motivated by our leader Ms. Mamata Banerjee's believe in respect for all people inspite of their different cast, creed and
religion. Her intension to upbring the oppressed class of people.

The Government of India is heading towards SGD goal by 2030. I would say it is only a dream. SC/ST/Dalits are about 23% of population
minorities are between 15 to 30%. If you are ignoring about 50% of the society our SDG goal will never be reached.

Swami Vivekananda said:

"Jare Tumi Rekhecho Paschatey say tomare Paschate Taniche" of 50% of manpower is wasted, how can a nation thrive or a dream about
advancement? We promise about national integration on one hand and on the other hand we are ignoring almost half of the society.

We demand strong political commitment to deal with equality and stop discrimination. We look forward for empowering of SC/ST/Dalits.
Establishment of standard residential school is an urgent need.

The cases against atrocities should have prompt disposal and should be non-bailable. Punishment against these crimes should be stronger
depending on the gravity of the offence.



'Not accepting FIR' should be made punishable offense for police. There should be security measure for victim and related person (witnesses
etc.). For social awareness political persons, religious Gurus, teachers, NGO's should come forward and entrusted with "united we live divided we
die".

"NANA ROOPE NANA SHAJE
JANMIACHMI DHARA PARE
BHINNO BHINNO KAAJE
MANAB SHEBAR TARE
TABE KANO HE AMRITO SHANTAN
EI DHARA TALE NEI TABO STHAN"

*3f. dhog wam (Awaerg) @ aferedl B 2idu 3 2l as6ifra gell A Srenall grr Rivr sxes & on 3 3 | anenddl @ 70 ad Ao o 32 & g1 wfd 3 sl o die do B
= 3 & surererz 3wt faen Siren a1 & ) 3o anfefas, anmferes, deiftres R @ 3da sprsan fsan sirer 361 & | aran A13d 3pdsas St o e Aifderer & sz axds
JEIUT §3 AaTsT ) ofdl &= dlerr o 2rai 3masy swefl arer 2xren asdl aifdaser ey amst off aiféresrdt aef 3 fseral aferr uda ury & eren yaltorer A5 32 Jf Rsereft Afdasel a
A6l el usal & | Jordl e & wvm a5z & st & Bdt ag @ o ag w1 | elter ufvader oY an san &, Aselfires gell & a3 | Afdsor ag sft die §5 B a5
wprvl famd @ 8l eorft & |

Gerrordicf} ofvog gl oft A mefas gamdl A o aer afer a=) sz 3 asiar A wer s TS 8 Y6 & adl e & gy ieren, gerewicfl 2a2en e s, s
torol dtstort anfe; esronal 3 aferr @of w1 agl iwcen 3 awnfdiw, snféfas, daifdre R 81 281 & | Jor 3 YurewEic] it &t wridlel 3 vos Rrarer @ ama smEgET g & B
Jrstolferes el 3 Rasrasd Semens o Aas? ddefl 8 38 & | Sar & fAffoar asel 3 acal arefl acensil @ sar w2 sl cne 3o # wif o of & aeiifs o aAd 3
IR B RAEg o slﬁhr:rmz en wteten AR @t ordl Brem | Srorer 3 adt Sft B depea G wdioriar 2014 X oft sener ae 2@ 2 | arr: Aon B sed ©rRE A Awor B oE
A R i eor oif 2 | aar Ada B StoA 3emmel 7y, e afd onerge, dewr aifdr yrad, sifdurer yaen el 26 arcfyz As, Rien el cgor wft ool @Y afEEEa w3 01
selroll ol st asol @1 D@ Rl sisin 331 g1 s s 381 8 1

widf o cenel 60 ad wror 3 a0t & ag v oft Jerer @ it as2 R B srenfden off 3@ | oférer @rer sor ft @Rl @l Aase sid) Sft B gfer Aok 3 aw
za1 & | art: el or 3 cren Jcor A AR WY AGoA Dol A vbgle Bl W & | 3Gl AN Gl B Feermer B PR ARt B Al AR A P UPBE SP3BTl Dl
BIRTQEINTI & |

*SHRI GOPAL SHETTY (MUMBAI NORTH): India is having a heritage culture of 1000s of year and I am sad to say that inspite of 69 years of
independents we are unable finish untouchability from the minds of people. Our great country leaders like Dr. B.R. Ambedkar and many others have

given up their lives to whipe out untouchablity from the society. Mahatma Gandhiji in his freedom struggle period has almost 3/4h of time to bring
social awareness in the society and he has succeeded also in a big way. That is why we all are together working towards the betterment of the
society. It is definitely worrying us when ever any attack takes place on Dalits or muslims or Christians, all political parties takes cognigence and
find out ways to punish the culprits. At the same time, one should not forget that we have achieved a lot through social awareness. We have
succeeded in keeping all caste people together, we are also thinking together to find a better way solution to the long pending unsolved issues. We

also believe that education is the lone solution to end untouchablilty and we are working hard on Government level and also each and every family
has accepted that through education only we all can come out and march towards equal status to all. Lot has changed in the last some decades and
we are on the fast track in the presence under the leadership of our great Prime Minister Shri Narendra Modiji who has changed the scenario of our
nation in the last two years in all the fields. People of our country apart from political parties are gaining faith on him because of his tireless efforts.

His dynamic vision and various welfare schemes for the poor people of our country are taking shape and weaker section are benefited.

It is the moral duty of all the political parties to work in the interest of the weaker sections of the society by providing them good education,
accommodation and also the good job. Then and then only, we will get answer to this long serious issue. Qur is a very big nation having a
population of more then hundred and twenty five crore people of various castes and language speaking states are arising in single small families
also. So it is assumed that some minor things incidents are taking place and it is going to take place. It is the duty and responsibility of like minded

people to forget the happening to forget the past and march towards the progress. Let us all come together on the eve of our 70t year of
Independence and work for the welfare of weaker section of the society by whole heartedly.



SHRIMATI SUPRIYA SULE (BARAMATI): Madam, I stand here on behalf of my Party to participate in this very debate. Madam, I always thought that
I represented the modern India, where it is a gender-equal India, and a caste-free India. I studied in Maharashtra, which is a very liberal society, and
we are part of our heritage.

I would like to take the reference of Prof. Roy who said about West Bengal. Just like you quoted Vinoba Bhave ji in your speech, Shahu Phule
and Ambedkar were the first pioneers working against the caste system. Today, all over the country, these are the three names who fought against

the caste system. I really appreciate what Shri Venkaiah ji has said - it is a national shame. In the 215t century we have to discuss Dalit atrocities in
this House. It is really very sad especially when we have just completed celebration of 125t birth anniversary of Baba Saheb Ambedkar.

Both the hon. Ministers spoke a lot about what all the Government is doing. I appreciate that. But whoever is in Government, let us not make
issues into data. We can all quote data. We all have access to Google. It is not important what happened when you were in power and when we
were in power. We are not numbers; we are not data. We talk about rapes; we talk about atrocities. amues @t 3 dve domet 3 uia wdie gam, 4t 3 gx1
udie gam Let us not take this debate to that level. Each one of us is equally responsible. Like one hon. Member said from that side all are SCs and
STs.

Madam, till I got elected I did not even know whether I was ST or SC or OBC and I do not even want to know. How does it matter whether I
am Thakur or whether I am Meena or whether I am Dalit or ST. I represent 1.8 million people. 18 ez eisif & #1231 gorepz fen ) aen wd usar & oy
et ¢ an a1 ¢ an offonr € an werflfwardt § We, as a political class, need to make the change. I am so happy Athawaleji is here. smaar sft ad 2004 <&
AT H AN A &) ABRIG, A VA uid AiAG 3A A gorad M &, St vt A5 &, Afdver sl e A gora: amu &) wERN, B Aas garu §) a2 el wict b
ot e &) Jofter g i oft shuor 3fte 3 ollengz I amw &, gater sEAsK: Sff sEvlen 3 3MU &, WIGH ICMA GG, FFat A 30U A, APlog, ward off Rz A s s Sft
swrarat A gorws am A wf G wl-uadt B F, ARver adver AMe A FamAe & uia e af 2004 I widp-voRid B @R A gow: w3 A This is the
heritage. But just because something goes wrong as it happened in Gujarat, arstarer 3t ot gan, & g2r gam avd elor dlet 23 & 5 orenr elor 2nse-2for B e s

3 ot arer a1l 3, st gard 3oz oft alts aw gan en ot vt e swAwvr e e, &3 ot are 3 amwer st 331 ergar Rseron efysar fsen 3, Let us not get into that. Let us
rise to the occasion....(Interruptions)

A R i srfRrsifyar sigrerr & asa #q (o) 2ot aroraa) & ora amueht @ ot aa & 32 aRw dor gan e 3R airet ofa A A cew dot § o sy 3A Rrw At
3)...(eaerer)

FToTofler areAst @ TG Sfl, anua) Stara Jort Sredt ordl &) amu forw arer, amu el an @i,

3€| (wraure)
HON. SPEAKER: Please take it as a social issue.
off srarcElor aidaft (Berranc) @ dtsar, g ardl ... (ceraemar)
FToTofler Jie2Ael & it el @) arg ardl )
oftere®t fen 3A: 3 sud arflw @3 3@ & b anu s 3fle 3 s 3, warf-uard A o
HON. SPEAKER: Please address the Chair. Nobody will intervene. There is no need for that.

offerelt o @ ¢ anfl oY Fol w1z 6l ar wd oft ordl 3 But what we really felt that this whole issue of atrocities is about Dalit and Minorities. Here I
would like to add atrocities against women also. That is also an issue which we have discussed several times in this House. I appreciate the hon.
Home Minister for spending so much time here listening to this debate. gememicft sft 21 aY site aron &, @@iifds 3oaior aser it ¥2edie e, It is a very good
statement which he made. I appreciate that. 2z ame, gwea s Afdver 3ob Fecde 3 aftr, aselidsr s afXansl & Ry oft Sar Y s Pl surer sl cPr,
aeiifes as dact amad Yot ordf &, gy o & & st aa wifdensl B oft &) sw wa wfdems M o oot oot arell ff, SN 3Rt Afdenst & Raenw 2 7@ &, spr
Forept oft sorerers @ At v arcet Ader ufer wif @ o, wiifs srudtieom sodf @ awren & We are happy about all the speeches that have been made in
this entire Session, @1 g1 e 3t Fer & 5 saon arcen e urr gan 3 They talked about seamless tax, they talked about no tax terrorism, no check post
for tax etc., s dw dize v e & o &, off 28105 A5 Rr &g A & ancdl &, asi dan woft ordl gan, ARvor @1s orf ard &f 8 @b silz 28m, ot 80 Gladt wis & iz 20
brarct s &) set 80 arcil 3 wior xera & 3iiz 20 arcil 3 wlot 3 §, snu eiist A9ren difSe [y aler A g¢ & alie wior 2 arcd &7 32 & i at =1 yferera 81 ¥R & oot 3
8, aelifts ag ciiell @l epreht & 23 &, uferar & Wl =151 @2 2@ 8, 301 Racp ewsiEsie wa 23 &) el gel iz albell A graidie 3 oft @1 cller wame on 23 &) 216 idl oft
3 fordget & A smu 2wl scewifeledl @t @ [ o1t B2 smeredl A aen wagiel clelr &, 218 agd Ascauui &

areteen, & was ana dlerase Fcar ween ared! g Jfiz We must all be very proud of one fact. eas crsdit dorr sredt ot smduwar 3 nfteoreft 3 sor Ser 3 uselt arz @i
gfera crgdt ¢iuz amdt 2 ag fpeft vereft-vardt & e ol sl 2, as v wifden 8 iz Agorm @b ekt 3 I think this is the legacy of SCs and STs. s azs 3 ua-»:
citer wizor 2Afder a3t oft & it amor a3t & aiie arerde, ye1, wivederel scanfe sPEl uz weRii-uadt & cier &) b aidl & b gor cltsil @t s ordl faren & Riogior Agora 6t
8, Rrorept arcdt fargn frcft 8, 3oaior arceT e warn 3



I would like to finish with what Dr. Baba Saheb Ambedkar said in the Constituent Assembly. I would just like to quote two lines.

I would just read his two lines. He said:

"Political democracy cannot last unless there lies at the base of it social democracy. In India there are castes. The castes are anti-
national. They are anti-national also because they generate jealousy and antipathy between caste and caste. But we must overcome
all these difficulties if we wish to become a nation in reality. For fraternity can be a fact only where there is a nation. Without
fraternity, equality and liberty will be no deeper than coats of paint. "

*oft zcar amrer wvarfyan (siaren) o: o ar Bor b v awoft 704 Faceqen aw & adenio aomesn 52 oft 70 2ner 6 amondl ¥ arg s anze G e A oferdl w2 & @
arcarend u2 aaf Steft 3 oY @ & st ur Fowr wren & A sl wai 2wt 38 3 s Jer & Jeresren w1 angler anst oft o1dt wor e | B ooz A a@ifast 3 aedel bt
eroré argreat feiavor ot et sfie Rbor snfdor erers o et 3ot yoore &t ersrd ameer 3 anar anda Si. sftorera sRsw? o eferd e adl) sra Sor 3 ifderer @Y swomRn o 3AA
g feor ugel 3i. Rz &t 2ifersr 3 3 war en f5 g1 AsEiers @i u Y arene 81 3% & udh & anfefas anendt anft @i wsft &) afe sx anffas amendl aifder ordl w2
qre /Y sl el Facicrn off wRTy 3 ag o

sty Sor 3 il aian &) wrolet 3l waven & Bederdt asa wwnl & &) Aftver 53 off garenic] smxr B Jifderer o1 ser@ 2 3 s sl A sfrdl U2 s
&) aeonail B yon Brereht 2 ot Rl arsa 3 szwm ar fssh ot uidf B A udq y2en B s Yurowic) A B such 2 ai s el gurewicl off otvg et sit & amofl
g1 frdterdl @) axdt Bmren &) 3oior sz @B iz 3 aildsass St B Mererer @Y drass &) et &1 asar a5 e a2 e i 1. 3idsws St & Janl B aiy i suwe 3o
) 33 @I Jodiol 31, s oft A JHdfder ol uia el @ a2 g Il Slowaf g A, @ik deafh Had 3, ad 26, acfgz As, Reeh A, az sod¥s I ot e
seret &, ot Aaft Jeneil ot aitd oft o areder s after as2 e &

3t Rusft ger ar-ar 913 28I} @1 asell Woll2 AT FRIFAAM el U2 gt o J) VAT 2ol A usd! A 2.EALA. W et sfrarRt ot aer sna 3 F DA el B
2ol 3 effoll aige & b fwel [Boil oreilz (arsizener) 3 el Faidaw s & gl 2 & v dow g8 ot Bradt yrema ura Roar srn en @ sirzer 3 Ferren o #ela
gotral B e 2y Jor A dior disit a1 Fermar San aifey amavers &)

1. 3wt Wil 2. et goain a 3. a6l orHIE Hie

& awor fRARRN 3 ywort arsen § @ sz e.ua. & s yona 3 @lar A AiyeRiooar & wler A Rereor & dist &) wler 2t siefler Ruerar &) 321 w16 airoton 3 5 spR
Fudteet eftoll eftSh Sty 8 omeft & ot arfdeer 3 aferell w2 was oft arcenan? aiuor ot 3 ordl Ao e wr Ag yena arar A3d . s ssw: St B g ae e Bog @IS R
& emror ¢t &) Rrwt St sidswa of aifgenal, gféwd, snfairel a sorgl & el & arer vxdt oft sz 2rad e Jwm6r IR ygler @0 & ara wdt el & st oft ¢ ar ws
gl § [ 3 v dfera ufYar o1 orlwal § site spR A A sfiaer 3 o e A st 7 el & sa ufde 302 3 of Sery A1 ufYar 1942 3 Jda gs1 &) s qa A W@ E
5 Gor & dftrer st @t azadl Rerer & e sin a 3ads Rfdw s Roa o ot 26 ow @2 32 &) safén Aol 3 312,021,021, & off &lol @I ISR BRIST 30K U
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*DR. J. JAYAVARDHAN (CHENNAI SOUTH): It is highly sensitive matter and any atrocities against Dalits in our country is to be strongly



condemned. The Constitution has provisions for abolishing untouchability, but it has not yet been abolished in the true sense. I wish to point out the
several revolutionary efforts taken by the hon. Chief Minister of Tamilnadu Puratchi Thalaivi Amma, for the upliftment of the dalits community. Very
recently, a young boy belonging to the Scheduled Caste met hon. Chief Minister of Tamilnadu Puratchi Thalaivi Amma, and had reminded the Chief
Minister about the timely help rendered by our leader because of which he had became an IAS officer As far as Tamil Nadu Public Service
Commission is concerned, 69 per cent reservation for Scheduled Caste is being implemented in Tamil Nadu as per the provisions of the Act enacted
by hon. Chief Minister of Tamilnadu Puratchi Thalaivi Amma. Dalit empowerment is the only way to abolish the untouchability in the real sense.
Hence, in Tamil Nadu, hon. Chief Minister of Tamilnadu Puratchi Thalaivi Amma had enacted several welfare measures for the empowerment of the
Dalit community politically, socially and economically. Our hon. Chief Minister, hon. Amma, has taken all possible steps to abolish untouchability in
Tamil Nadu. In conclusion, Atrocities against Dalit community should be curtailed with Iron hands.
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&€ (caumer)
HON. SPEAKER: Mothing will go on record. Only Sirajuddin Ajmal j/s statement will go on record.

3€/(Interryptions )€, »

SHRI SIRAJUDDIN AJMAL (BARPETA): Thank you, respected Madam, for giving me this opportunity. I am most obliged. As I do not have much
time, I would like to say that I agree and associate with everything that has been spoken regarding atrocities on dalits. Here I would like to just add
two things which are very important. I was very happy to hear our hon. Prime Minister sahibwhen he said, do not shoot the dalits; he said, fire on
me. If you would have also said, @i ucer o @12, JRiciareil 1 3z Afdenal o aPr A uag oft daa ot sa cier aga I 8, disa, S sy siferyact ddem
AMed of @al 7 seol sfera fiforees 2, saot ofera & @ei w2 216 aga weft & ara &) spr 333 sae A dl ga 3 et 8l Afdser, spR dier JRicwHme oft Bifsrees a1 ar
&1 32 3z xg91 A (cwraenor) a@ii?...(cuaener) 3Bae, At aw ... (o)

iz, 3 w5 ween aren & Rb a6 ot ga1 14 3 frer w2 gom gan ... (ewenar) This country comprises Muslims, Hindus, Sikhs, every community. It does



not belong to one community. In the name of gau rakshak, in the name of cow vigilance, a lot of atrocities are being done on dalits and Muslims.

Madam, I would like to request the hon. Prime Minister, the hon. Home Minister to kindly look into this and stop this forever for the future of
the country.
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HON. DEPUTY SPEAKER: Please address the Chair. Nothing will go on record.
3€! (Interruptions )€/ =
HON. DEPUTY SPEAKER: You address the Chair.
... Interruptions)
HON. DEPUTY SPEAKER: Hon. Minister, you address the Chair.

SHRI RAMVILAS PASWAN: Listen, if you have allergy of Babasaheb Ambedkar's name, then I cannot say. @t @rur @wi@Rr @1 381 &) s Rl o war
QI AT IFASD DY &A0t B fore ot e ordf ... (iwerer) uf¥a starszeter stez Sft of amet SrsR @Y siswRT A IRy Faew gerra asar fm). (o) it oft
31U G AT FASDZ DI oIl ololl ol G| TN SMOT-ASKDZ A AZ IFASWDL, o aferedl B aflar &, oférdl B spmror amor ot &, 308 9= 3 J€ *as & anuent
oIl TG §)...(Iaemor)

HON. DEPUTY SPEAKER: Nothing will go on record, except the Minister's speech.
3€/(Interryptions)a€; *
HON. DEPUTY SPEAKER: I will give you a chance. I will call you.

...(Interruptions)



HON. DEPUTY SPEAKER: I will go through the record.
... Interruptions)
HON. DEPUTY SPEAKER: Please take your seat.
... Interruptions)
off JfreRT urTare! & Jurerter off, seferfeer Riftrn oft 3y amel 3)...(cremer) Ay B spufRREE oes 2 A smuwt gt snend 2 s 33 Bt aad & ... ()
HON. DEPUTY SPEAKER: All right, I will go through the record.
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HON. DEPUTY SPEAKER: It is already 7 o' clock. If the House agrees, we may extend the time of the House by half an hour.
SEVERAL HON. MEMBERS: Yes.
HON. DEPUTY SPEAKER: The time of the House is extended by half an hour.
...(Interruptions)
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HON. DEPUTY SPEAKER: Mr. Minister, you address the Chair.
... Interruptions)
HON. DEPUTY SPEAKER: I will call you when the Minister replies. You take your seat.
...(Interruptions)
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HON. DEPUTY SPEAKER: I have already extended the time by half an hour.
...(Interruptions)
SHRI JYOTIRADITYA M. SCINDIA : ... = ...(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): ... * ...(Inferruptions)
oft 2191 Rrctr urAaer @ Fureerst #dica, A seon & waorl digar g R ol @t B dler 2eimat B @) ofld aads A cler 2| .. (waeror)

HON. DEPUTY SPEAKER: Please take your seat. I do not want to be harsh. You are speaking against the Chair. I am very sorry for that. Because I



am lenient, do not take me like that. Hon. Speaker wanted to complete it by 7 o' Clock. It was all finalized. He could not complete it, I have said,
"can we extend by half an hour?" At that time, heated argument was going on. Now, even if you want, I would put it before the House. If you want, I
can extend by another half an hour, till the Minister replies.

... Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: It should not be half an hour. It should be extended by one hour. ...(Interruptions)

HON. DEPUTY SPEAKER: You can say that. But, they also have to say. Let them also say till what time they want it to be extended.
...( Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): We may extend it till
the Minister's reply is over.

HON. DEPUTY SPEAKER: The time of the House is extended till the Minister's reply is over.
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HON. DEPUTY SPEAKER: I will call you.
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HON. DEPUTY SPEAKER: Now, Shri Kaushalendra Kumar.
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HON. DEPUTY SPEAKER: Shri Charanjeet Singh Rori - Not present.



Shri E.T. Mohammad Basheer - Not present.

Shri N.K. Premachandran.

SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, it is quite unfortunate as far as this House is concerned that frequently we are
having to discuss the issue of atrocities against dalits especially the Scheduled Castes and the Scheduled Tribes.

Sir, it is an admitted fact that atrocities against dalits are increasing day by day. The National Crime Records Bureau confirmed the fact that
crimes against dalits are increasing like anything. I am not going into statistics because of paucity of time. If we take the murder cases, they cases
increased by 4.1 per cent when compared to 2013-14 in respect of Scheduled Castes and in respect of Scheduled Tribes they increased by 28.7 per
cent when compared to 2013-14. If we take rape cases, as far as Scheduled Castes are concerned they increased by 7.7 per cent and as far as
Scheduled Tribes are concerned they increased by 9.2 per cent.

If we take the highest rate of atrocities against the Scheduled Castes reported, the States that figure in the list are Rajasthan, Maharashtra,
Madhya Pradesh and Uttar Pradesh. Kindly see that 23.4 per cent of rapes are in respect of SCs and 11 per cent are in respect of STs. What does it
show? It shows that atrocities are increasing day by day. Why is it so? I am not going into the reasons because there is no time. There are historic
reasons and also there is an immediate context also. The historic reasons are mainly related to land, loan, and resistance against exploitation and
there are also issues which are perpetuating the context of the present and also the existing issues.

Rohit Vemula's suicide, the Una incident and the Dadri incident, these three incidents have shaken the basic roots of democratic and secular
fabric of our country. My only questions is, why was the hon. Prime Minister who is very vocal on all the issues keeping a steady silence in respect of
these three issues?

On 6% August, our most respected Prime Minister made an unequivocal statement in Hyderabad, 'if you want to shoot, shoot me, not the
dalits; if you want to attack, attack me, not the dalits." He has made a very brave statement. I do agree and I appreciate this. But if this statement
had been in the case of Dadri incident, I am very sure and confident that the incident of Una would never have happened in this country. On the very
next day the 7t of August, the second in the Rashtriya Swayamsevak Sangh hierarchy critized the attacks on dalits in the name of cow protection.
Vishwa Hindu Parishad is still keeping silence. That is why, I am saying that when Shri Venkaiah Naidu was saying, 'do not politicize the issue', this
is politics. Atrocities against the dalits is politics; depoliticization means that the political parties have to take a clear stand that they will protect
the interest of the Scheduled Castes and Scheduled Tribes, atrocities on them have to be banned.

I will conclude with one suggestion. The founding fathers of the Constitution, especially Dr. Babasaheb Ambedkar had said that untouchability
can be removed but caste system can not be removed because Indian society is such a type. So, educational, economic and social upliftment of the
poor sections of society is the need of the hour.
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*SHRI B.N. CHANDRAPPA (CHITRADURGA): 'Atrocities against Dalits in the country' is not a new subject. But over the years, the atrocities
against Dalits in the country have assumed great importance.



The unfortunate thing is that, whichever part of the country we may look at, we would find that SCs and STs are being humiliated, tortured
and maligned especially by the upper caste people. The most important aspect is that nowadays this has gained a political momentum. I am sorry to
say that Dalits are being used for election purposes. Once elections get over, they are shown the real door.

The situation has worsened after Liberalisation, Privatisation and Globalisation (LPG), the Government has shrunk in its size. That means,
many jobs were given to private companies. With liberalization, multinationals came to India. Now the slogan is, 'more governance, less
Government.' It means that there will be less Government jobs. It would mean lesser reservation and so on. How can we stop this? At least, there
should be reservation in the private sector also. Therefore, there would be some amount of justice done to these people.

Atrocities are happening in rural areas because of landlessness. There are so many SCs without any land. If we give them land, most of the
issues will be solved. They will at least have the pride of having a land. They can at least be at par with others. That way, they will be able to
provide good education to their children.

We have privatized education in educational institutions. There should be free education for SCs and STs who are more suffering. They
cannot afford to go to Apolo Hospital; they cannot go to big public schools. How can we bring the justice? How can we stop atrocities? In every walk
of life, there is atrocity against SCs and STs. SCs/Sts are symbolically identified with the poor people of the society. They belong to the lower strata
of the society. They are very poor economically also. They have been suffering for centuries. They are very poor. Let us put a stop to all these
atrocities once for all.

Lower castes and especially SCs/STs are feeling alienated. They are feeling subjugated. They are feeling slighted. They are feeling as to
whom this country belongs to. They feel that this country does not belong to them. This has to be settled once and for all for building a united India.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Deputy Speaker Sir, I congratulate the dalit brethren throughout the country who have stood up
against the majoritarian communalism and who have given a message to other weaker and oppressed sections that this discrimination, oppression
and xenophobia can only be fought once they stand up and oppose the majoritarian communalism and take them head on.

Secondly, no democracy in the world has prioritized animal life over human life. This is what this Government is doing and I would like to
congratulate them in a sarcastic way for taking the democracy in such a way that they have prioritized animal life over human life.



Thirdly, what Prof. Shepherd and Shri Kancha Ilaiah has said is that it is the first time that we are seeing skin for skin- skin of a human being
for skin of a dead cow. This is what has been happening and the credit again goes to the ideology of the ruling party.

My fourth point is that it is a new phenomenon. Why have the gau-rakshaks come up suddenly? It is because you are in power and they are
getting power from you and are getting emboldened.

My fifth point is: how is it that these so-called cow-protectors want to look into my fridge, my utensils, my plate and what do I eat? What
right do they have? They have no right whatsoever to look into my house and see what I am eating or what I am not eating. Look at the laws which
you have made. I want to know it from the hon. Home Minister. As per Section 354 of the IPC, for assaulting a woman there is sentence of two
years. As per Section 509 of the IPC, for outraging the modesty of a woman, there is sentence of one year. But in Haryana, if you are caught with
smuggling cows, there is imprisonment for seven years. I want to congratulate them. This speaks volume about Beti Padhao, Bethi Bachao. This is
what they are doing. When it comes to women, when it comes to sisters, it is two years and one year of sentence. When it comes to cows, it is
seven years of sentence.

My seventh point is that sexual violence against dalit girls has increased from 32 cases to 150 cases per year. One lakh dalits are dependent
upon this job of skinning dead cows. Now, their whole economy is being destroyed. Thanks to the ruling party and their sister organizations, a dalit
cannot sell the skin, bones or horns of a dead cow.

My next point is that the hon. Prime Minister made a fantastic statement, 'shoot me; kill me.' It was a very stoic moment. I am sure this
dialogue was stolen from a very important Hindu movie. But any way, the hon. Prime Minister made that statement. But all of us are complaining
over here as to why he did not add Muslims and other people. I want to congratulate the Prime Minister on showing his mindset. Muslims can never
be a part of Hindu nationalism but Muslims are an important pillar of Indian nationalism. This is what I want to say.

I want to conclude by saying if you are so-called protectors of cow, why are you taking insulin? Many BIJP Members, I am sure, are diabetic.
Insulin is made from the pancreas of cattle. I want to end my speech with a sher of Igbal about the cow protector.
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Let the hon. Home Minister say whether his Ruling Party was not ...=. The biggest beef exporters are Muslims. Would you ban beef export
because in 2015 we exported 1,806 metric tons of beef, amounting to $ 4.8 billion? Let the hon. Home Minister not indulge in semantics, 'We will do
this; we will do that'. You know this for sure. All these gaurakshaks belong to ... * You should crush them equally.

Thank you.
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HON. DEPUTY SPEAKER: Please wind up.



SHRI JYOTIRADITYA M. SCINDIA : How can I wind up, Sir? I have just started. This is an emotive issue. I am only the second speaker from the
Congress. This is not fair, Sir.
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HON. DEPUTY SPEAKER: Please wind up.
SHRI JYOTIRADITYA M. SCINDIA: Hon. Deputy Speaker, Sir, I beseech you. Iam fighting for the cause of Dalits.
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"We have been clear in our engagement with India about our concerns about those times when the Government has been slow to react
when violence has taken place and some of these controversies over the cows are an example of that."
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sureetet s1aiqer, I would like to conclude by quoting Rabindranath Tagore:-

"Where the mind is without fear and the head is held high
Where knowledge is free

Where the world has not been broken up into fragments

By narrow domestic walls

Where words come out from the depth of truth

Where tireless striving stretches its arms towards perfection
Where the clear stream of reason has not lost its way

Into the dreary desert sand of dead habit

Where the mind is led forward by thee

Into ever-widening thought and action

Into that heaven of freedom, my Father, let my country awake."
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#SHRI KODIKUNNIL SURESH (MAVELIKKARA): The brutal assault, killings, on Dalit women are on the increase from the day one, the BIP
government came to power in 2014. The so called proponents of Chaturvarnya, led by RSS and its affiliated organizations are spreading hatred
against Dalits.

The dogmas of these casteist groups always failed to explain why they are doing it. As Babasaheb Dr. B R Ambedkar says, "the Smritikars
never care to explain the why and the how of their dogmas".

Every day the incidents reported in the media are shocking and very upsetting. Dalits in this country are feeling that they are not belonged to
this country. The reason is not only the assault and atrocities against Dalits, but the general mindset of the group of people who spread hatred
among the people, their attitude towards the Dalits, weaker sections in the society.

The beating of 7 members of a Dalit family in Una Gir Somnath district of Gujarat for skinning a dead cow cannot be seen as a standalone
episode. Itis a continuation of social discrimination the Dalits are facing in this country.

Months before Una incident, a Dalit girl in Amreli district was brutally raped after dragging her away from her house in the midnight and left
her. When the family filed petition with the Police, the culprit and his family is threatening the Dalit family and 22 members of the family are staying
in District Collectors office campus. They left their home, land and property fearing death and arson.

On April 14, BJP made a huge show led by Hon'ble Prime Minister Shri
Narendra Modiji by putting BR Ambedkar's photo on their posters to show their respect to him. They celebrate Ambedkar's legacy as if they are
doing everything in their power to uphold his values. Modiji visited Mhow in Madhya Pradesh, Ambedkar's birthplace, and he launched the Gramodaya
Se bharatodaya Abhiyan (Development of Nation through Development of the Village).

What for this show? Is it for appeasing the Dalits with an eye on upcoming elections or really showing their fraternity with the community?
The incidents later happened and happening shows that it is pure appeasement palitics and not real concern to the downtrodden community.

In Maharashtra, in October 2015, a Dalit student was thrashed by his teacher for touching the mid-day meal plates. His father was also
thrashed when he came to pick up his son.

In November 2015, around 100 children left a school in Kolar in Karnataka, refusing to eat the food dished out by a Dalit cook.

On 5t August, 2016 Times of India reported that pregnant women from upper caste refuse to eat food served by Dalits in UP Anganwadis.
The scheme is to provide nutritious food to pregnant women under "Hausala Poshan Yojana". Do we have two nations in India, Dalit India and Caste
India?

In March, a 17-year-old Dalit girl in Rajasthan's Bikaner district was raped and murdered by her PT teacher in college. Similarly, in April, three
young boys from the Kanjar community were thrashed by a mob in the name of stealing a motorcycle in Chittorgarh district.

Despite 69 years of independence, the caste system remains strong in both rural and urban India. If you think urban India is free from the rule of
caste, all you have to do is look at the matrimonial column daily newspaper.

Of the 1.72 lakh crimes against SC/STs on trial in 2014, only 13% trials were completed. Reports suggest that crimes against Dalits have increased
in 2014. The number of cases registered under the SC/ST atrocities act against Dalits in 2013 was 39,000 while the number rose to more than
47,000 in 2014.

A survey by the NCAER, India's oldest and largest independent non-profit economic policy research institute, found that one of every four Indian
still practiced some form of untouchability.

Some findings from the survey says that 27% admitted to practicing some form of untouchability.

State-wise, untouchability is most widespread in Madhya Pradesh (53%), Himachal Pradesh (50%), Chhattisgarh (48%), Rajasthan and Bihar
(47%), UP (43%) and Uttarakhand (40%).

In his suicide note, Rohith Vemula had called his birth a fatal accident. He had written: "The value of a man was reduced to his immediate identity
and nearest possibility. To a vote. To a number. To a thing. Never was a man treated as a mind. As a glorious thing made up of star dust. In every
field, in studies, in streets, in politics, and in dying and living."

It is not only the voice of Rohit Vemula, it is the voice of each and every Dalit youth in the country. The oppression of Dalits even in 2016 shows the
uncivilized mindset of the majority caste in India.

Five Dalit youths consumed poison at Rajkot as a protest against the attack as they lost faith in the government in protecting their life and
praoperty. A Dalit youth, Hemant Solanki, who had consumed pesticide, as a protest against the atrocities died at a hospital in Junagarh. In related



incidents, more than a dozen Dalits, who had similarly tried to commit suicide to protest the atrocities on their community, were being treated in
different hospitals.

Thousands of Dalit protesters are on strike path for justice.
Shri. Kuldeep Nayar, world renowned media person and writer says that the country is in emergency like situation after Gujarat incidents.

The violence is RSS agenda instigated by caste groups lobby to disintegrate and eliminate Dalits.

Now the attack against the Dalits both from caste groups and Police is rampant and the total law and order of the state in Gujarat is in danger.
Police is reluctant to register case against the attackers of Dalits. If register also they never book them under SC/ST Atrocities prevention act.

In Gujarat police is the synonym for RSS. I wonder it is the agenda of BIP to polarize the community before the assembly election of 2017
Because the BJP is worried about the electoral prospect after Patel community revolt in the name of reservation. So a caste polarization in the name
of Dalits is their only hope.

It is not only in Gujarat, in all the BIP ruled states rape, killings and other forms of atrocities against SC/ST are on the increase.

Cases were reported from Maharashtra, Haryana, Rajasthan, MP, Jharkhand, etc. While in power the intolerant caste lobby supported by RSS is
fighting the Dalits and treating them as stray animals.

Despite the cases reported, police is reluctant to register cases and those registered also are not enquired properly and the culprits are not
punished.

Last week a Dalit College girl was raped brutally by a gang of five youth at Rohtak district of Haryana and left her in road side. The ailing Dalit girl
was taken to hospital and in critical condition. The police have not taken case under SC/ST atrocities Act and so far no arrest has been made.

The accused had allegedly raped the same Dalit girl three years back in Bhiwani district. Then for life and safety the family left to Rohtak and the
accused followed them to Rohtak and again brutally raped her. If they are booked under SC/ST Act then, this would not have happened. Still the BJP
ruled State government is not proactively taking action against the culprits.

In Ahmednagar in Maharashtra a 11-year old Dalit girl was brutally raped and murdered on July 14th,

During last year a Dalit youth was brutally killed in the daylight for using a caller tune praising Babasaheb Dr. B R Ambedkar. One Dalit family was
excommunicated from their village.

Maharashtra is the state where Dr. B R Ambedkar devoted his life for social reformation, is the place where Dalits are facing severe atrocities. As
per the records of Crime Record bureau there is 3.8% increase in cases against Dalits in Maharashtra.

In Rajasthan two Dalit boys were killed. The crime against Dalits is reported as 17.1% in Rajasthan.

In MP Dalit girl was brutally attacked for her shadow had fell on an upper caste man. In MP the atrocities against Dalits are reported to be 8.8%
and every day we can hear an attack, a killing, a rape or a sexual assault on a Dalit girl.

In Mathur village of Erode district in Tamilnadu, a Dalit pregnant women was brutally killed in the presence of her mother by goons during February
2016. RDO has reported murder; post partum report says it is murder. But so far the police have not done a proper enquiry and not booked the
culprit under SC/ST atrocities Act. The administration is trying to help the accused. It is one state where untouchability prevails more in India
despite the social revolution led by Great Periyar Still there are separate Anganwadis for Dalits and other in Tamilnadu. The Dalits Panchayat
presidents are not given proper place to sit and work.

Another Una is reported in Vijaywada in Andhrapradesh. The Dalits were beaten up by Gau Rakshaks for skinning the dead cow. The owner of the
cow which was killed by electric shock has hired them to do the job, but Gau Rakshaks attacked the Dalits for doing their job only. Remember this
after our Hon'ble Prime Minister criticized the actions of Gau Rakshaks and asked them to shoot him, rather attacking the Dalits.

The Gau Rakshaks and the protectors of casteism led by RSS and Sangh family will not allow the Dalits to live with dignity. If Hon'ble PM has
intervened in the incident of Una immediately after it occurs, this would not have been happened. He allowed the incidents to take unruly proportion
for electoral advantage and when things were gone out of hand then only he opens his mouth. Vikaspurush Modiji has turned into Mounipurush
Modiji and this has given courage to the thugs and goons to attack Dalits.

Are we living in 21t Century India or in the caste ridden 19t" and 20t" Century. The BIP government and RSS have turned the country backward.
Instead of social progress we are witnessing social regression.

Today again a case of raping and sexual assault on a minor girl was reported from Sonipet in Haryana. The government of Haryana is sleeping over
the cases of Dalit atrocities. The two children in the family of dalits burnt to death recently at Faridabad. The house would like to know what action
government has taken on that. Intolerance and social discrimination are increasing. BJP ruled State and Central Governments failed in its duty to
protect the life and property of Dalits. The safety and security of Dalits are in danger.

Gujarat is the land of Mahatma Gandhi. Mahatma Gandhi throughout his life stood for the development of Scheduled Castes, whom he lovingly
called as Harijans. It is from the same land our Hon'ble Prime Minister hails and he is proud of that. The Nation heard of Gujarat model



development after Narendra Modiji became Chief Minister. But now only we came to know what really is Gujarat model of development. A major
section of people, around 7% of the total population, the SC in Gujarat is in trauma, distress and fear even after the continuous BIP rule for 15
years. s this Gujarat Model.

Now in the same Gujarat the second freedom struggle started. The struggle for freedom for the Dalits in the country for their right to live. The
Constitution fails in protecting the lives and property of Dalits. The laws of the nation fail. The law enforcement agencies in the country fail in
protecting the Dalits. They are in the streets for freedom. The second freedom struggle started.

In Kerala when Jisha a Dalit girl was brutally killed by a migrant labourer, the BJP leaders and Central Ministers, National Women Commission are
all in gqueue to meet her parents. Reason is there was election in Kerala. Whereas after the brutal attacks on Dalits at Una we have not seen
anyone there from BJP. No queue was seen to visit the family of the victims. I don't know where Shri. Tavarchand Gehlotji has gone. He traveled all
the way to Kochi to meet Jisha's family but not seen in Una. Why you play indecent electoral politics in the name of Dalit

Shri. Ramvilas Paswanyji, you are a great Dalit leader and you grown to this level in the name of Dalits. But, what is happening in the country when
you are a senior Minister in Central Government. We are not hearing your voice. Did the power conquer your brain? Paswanji, the dalits of the
country look forward to you, for your words, your actions. I urge you to quit the government and take the leadership of Dalit freedom struggle. Or
you should openly announce that what the government and BJP doing is correct and tell that you are no more a Dalit.

Shri Udit Raj ji you left the coveted civil service job and formed a forum for Dalit development. Then you joined BIP telling that BIP will protect the
Dalits and take care of their development. Now what is the position Udit ji. Why can't you come out from this humiliation?

Shri Ramdas Athavaleji, you become a Minister now in the government. You represent a Party formed by our great leader Babasaheb Dr. b R
Ambedkar. Are you not ashamed of continuing there? Are you comfortable in the seat when the Dalits in the country are being attacked bitterly and
our girls are raped? Please open up yourself and let us hear you.

Please note that, BIP claims that they are having maximum number of MP in parliament. We agreed. You have the maximum number. So you
have decided to kill the Dalits to the maximum as you got the license to kill dalits as majority of Dalit MPs are with you. My Dalit friends in BIP, let
me ask you are you not ashamed of being their when your brothers and sisters are attacked in the name of caste. Have you indebted your opinion
and voice of somebody. Do we have to take this humiliation further?

In UPA Government the Dalits are having very high and powerful positions. The Speaker, Home Minister, Railway Minister, Urban Development and
Poverty Alleviation, Micro Medium enterprises, etc were handled by Cabinet Ministers belongs to Dalits. Including MOS more than 15 Ministers were
there from Dalits. How many you have. Only one Shri Thavarchandji. Then few MOS. What power the Dalits are having in BJP. What position you
got for supporting them. How many Chief Ministers are from Dalits in BJP. How many Governors you appointed from Dalits?

Who is the savior of Dalit, BJP or Congress, who started the schemes for their development, who introduced SCSCP and TSP. Now the BIP reduced
the funds under SCP and TSP.

Do you have the audacity to appoint a tribal CM in Jharkhand and Chhattisgarh where majority are tribes. But we did it when we are in power
there. Sonia Gandhi ji did it.

The implementation of SC/ST atrocities prevention act is not properly done. The police are not registering the cases properly. Always allowing the
culprits to escape. The public prosecutors are not arguing the cases properly. With this type of administration the Dalits will not get justice.

Indian National Congress is the only Party stood with Dalits throughout history. I still remember as a student in 1977, the picture I saw of Smt.
Indira Gandhi sitting on an elephant to reach the Dalit colonies which were burnt in a fire by Caste Hindus at Madhya Pradesh. When no leaders
dare to visit the place, Smt. Indiraji took the pain to reach there to give solace to the Dalits.

After that it is Smt. Sonia Gandhi's leadership which took steps to place Dalits in key positions of administration. She played a leadership role in
appointing Dalit leaders as Cabinet Ministers in Key port folios, Speaker of Lok Sabha, Chief Ministers, and Governors. In the history of India the UPA
government was the only government which has given Dalits maximum opportunities.

In recent history the interventions of Shri Rahul Gandhi in Dalit issues are incomparable. Where ever there is a Dalit issue, he is the first to reach
with helping hand and healing touch. While Rohit Vemula died, he is the first leader to reach his family, visited Hyderabad University and discussed
with the people. He is the first Senior leader to visit Una when the youth are beaten up in public.

Rahul Gandhi always took a leadership role in bringing the Dalit issues to the limelight by visiting the houses of Dalits quite often and try to
understand and solve their issues. He extensively travels among the SC/ST hamlets of Madhya Pradesh, Maharashtra, UP, etc. While the Gau
Rakshaks and Sangh Parivar is attacking the Dalits, Congress is the only party spreading the message of love, harmony and peace among them.

I urge that the cases booked under SC/ST atrocities prevention act should be handed over to CBI. Central Government should set up a special wing
in CBI to investigate the cases against Dalits. We didn't have faith in state machinery. A special branch under CBI may help in bringing relief to
Dalits.

The pending bill for ensuring reservation to SC/ST in promotion to government jobs should be taken so that the confidence of Dalits can be
boosted.

Similarly reservation of jobs in private sector also should be ensured to bring the Dalits to the main stream.

I conclude by quoting Dr. B.R. Ambedkar. Once he pointed out that; I quote Indians today are governed by two different ideologies. Their political
ideal set in the preamble of the Constitution affirms a life of liberty, equality and fraternity. Their social ideal embodied in their religion denies them.
This still continues to be true. We should fight it and protect the dignity of Dalits and the right to live.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, we heard the hon. Home Minister's speech very intently. I was listening to every word. I have
only one little sadness. I wanted a very clear message from the Home Minister of India. The message is against anti-social elements. It is not his
Government; the Prime Minister has made it very clear. It is not his party, it is not even their organization RSS. But they are anti-socials and black-
marketeers. So the clear message should have gone from the hon. Home Minister that we will do everything that is possible as a House and as a
Government against those who claim to be gau rakshaks but who are actually against the essence, that is India, that he understands.
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HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the 12th August, 2016 at 11 a.m.

20.08 h

The Lok Sabha then adjourned till Eleven of the Clock

on Friday, August 12, 2016 / Shravana 21, 1938 (Saka).



